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Through:- Email
The Registrar

Hon’ble National Green Tribunal

Central Zonal Bench, Bhopal

Sub:- Factual Status & Action Taken Report by the Joint Committee in compliance
of Hon’ble NGT (CZ) Bhopal order dated 28/05/2025 in the matter of O.A.
No. 71/2025 Manoj Sen V/s State of Rajasthan & Ors

Ref:- Hon’ble NGT Central Zone Bench, Bhopal order dated 28/05/2025 in case of
0O.A. No. 71/2025 (CZ).

Sir,

With reference to above subject, it is submitted that in compliance of Hon’ble NGT
(CZ) Bhopal order dated 28/05/2025 in the matter of O.A. No. 71/2025 Manoj Sen V/s State
of Rajasthan & Ors. Joint Committee visited the site on date 05/08/2025. Kindly find
enclosed Factual Status & Action Taken Report by the Joint Committee.

Regards,
Yours Faithfully

Encl: As above

Regional Officer
RSPCB, Bundi
Copy to:-
1. Member Secretaty, Rajasthan State Pollution Control Board, Jaipur for information

please.
2. Group In-charge (Legal), Rajasthan State Pollution Control Board, Jaipur for

information please.

Regiongl Officer



Factual Status & Action Taken Report by the Joint Committee in
compliance of Hon’ble NGT (CZ) order dated 28.05.2025 in the matter of
0O.A. No. 71/2025 Manoj Sen V/s State of Rajasthan & Ors.

A case before Hon’ble National Green Tribunal Bhopal O.A. No. 71 of 2025 (CZ) has
filed by Manoj Sen regarding — (i) Transportation of sand through trucks and dumpers and
using the passage of Banas River flowing at District Tonk of Rajasthan, by making Kaccha
Rasta and thus disturbing the natural shape and free flow of water in violation of the Water
(Prevention and Control of Pollution) Act, 1974 (ii) illegal mining of sand in the area of

Chooli and Kakaraj just 3-4 kms. Away from NH-52 in District Tonk, Rajasthan.

Hon’ble NGT (CZ) Bhopal in O.A. No. 71/2025 Order dated 28.05.2025 has directed in

inter-alia as follows:

“S. We deem it just and proper to call a report on the matter in issue, in present application,
from a joint committee consisting of:
(i) One Representative from the Collector District Tonk (Rajasthan)
(ii) One Representative from the Member Secretary, State Pollution Control Board,
(Rajasthan)
6. The Committee is directed to visit the site and submit the factual and action taken report
within six weeks. The State PCB will be the nodal agency for coordination and logistic
support.”

In compliance of the order passed by Hon’ble NGT, dated 28.05.2025 in O.A. NO.
71/2025 (CZ), following officers were nominated by the concerned departments to visit the

site in question and submit a factual status report before the Hon’ble NGT:-

1. District Collector, Tonk nominated Sub Divisional Officer, Tonk as member of Joint

Committee vide letter dated 23.07.2025 (copy enclosed).

2. Member Secretary, Rajasthan State Pollution Control Board (RSPCB) nominated
Regional Officer, RSPCB, Bundi as Joint Committee member as well as Nodal Officer on

behalf of RSPCB vide letter dated 18.06.2025 (copy enclosed).

In compliance of Hon’ble NGT order and orders mentioned above Joint committee

comprising following official’s visited the site on 05.08.2025:-
1. Shri Hukmichand Rohalaniya, Sub Divisional Officer, Tonk District Tonk

2 Shri Shiv Kumar, Regional Officer, RSPCB, Bundi.

@/ _ \
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During the visit the members of joint committee was accompanied by the representative of
Assistant Mining Engineer, Department of Mines & Geology, Tonk, Govt. of Rajasthan Shri

Raghuvir Singh, Mines Foreman at the site.
Observations of Joint Committee Visit is as follows:-

I. Presently two Mining Lease of Bajri is effective in Banas River in District Tonk
details is as below:-
i M/s Chandak Associates, M.L. No. 08/2012, Lease Area 1260.96 Hectare, near 17
Villages of Tehsil Todaraisingh of District Tonk along the Banas River.
a. Environmental Clearance (EC) to above Mining Project for Product River
Bed Sand (Minor Mineral) mine under the provisions of EIA Notification
2006 was issued by the State Environment Impact Assessment
Authority(SEIAA), Rajasthan vide letter dated 21-08-2024 (copy
enclosed).
b. Consent to Operate under Air Act 1981 was issued by Rajasthan State
Pollution Control Board vide letter dated 18-10-2024 for product Bajri
(ROM) Capacity 30,00,000 TPA, with validity for period from 18-10-2024
to 08-05-2027(copy enclosed).
ii.  M/s Chandak Associates, M.L. No. 17/2012, Lease Area 177.64 Hectare, Villages
of Tehsil Uniyara of District Tonk along the Banas River. |
a. Environmental Clearance (EC) to above Mining Project for Product Bajri
(Minor Mineral) mine under the provisions of EIA Notification 2006 was
issued by Ministry of Environment, Forest and Climate Change,
Government of India vide letter dated 03-02-2022 and amendment in
Environmental Clearance (EC) was issued by the State Environment
Impact Assessment Authority(SEIAA), Rajasthan vide letter dated 07-11-
2023 (copy enclosed).
b. Consent to Operate under Air Act 1981 was issued by Rajasthan State
Pollution Control Board vide letter dated 10-01-2024 for product Bajri
(ROM) Capacity 10,08,000 TPA, with validity for period from 10-01-2024
to 03-04-2027 (copy enclosed).
2. During joint committee visit, no mining activities were observed in the Banas River

due to rainy season and water flow in the Banas River,

(&~
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Rajasthan State Pollution Control Board
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3. The committee has observed Kaccha Rasta in the river is present, which is used for
the transportation of Bajri (River Sand) from mining lease allotted by the Department
of Mines and Geology, Government of Rajasthan as mentioned above when mining
activities carried out. This Kaccha Rasta route from near village Chuli (Bajri selling
point) to National Highway 52 near pakka banda Tonk is used to overcome the traffic
in Tonk City and Villages in the route. An order for utilization of this alterantive route

is issued by the District Collector, Tonk vide letter dated 28/11/2024 with certain

conditions copy of same is enclosed.
4. During visit river was free flowing naturally.

5. The photographs taken during. the joint committee visit dated 05.08.2025 are

enclosed.
Shiv Kumar, Hukmi h§nd Rohalaniya,
Regional Officer, RSPCB, Bundi Sub Divisional Officer, Tonk

District Bundi, Rajasthan District Tonk, Rajasthan

~ Regional Officer i 2 (T )
Rajasthan State Pollution Control Board : |

Bundi (Rajasthan)



Photographs taken during Joint Visit

Regional Officer
Rajasthan State Pollution Control Board
Bundi (Rajasthan)



Joint Team during Visit

River flow near village Chuli, District Tonk

Regional Officer @)
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004
Phone :0141- 2716804, 2716800 e-mail :member-secretary@rpeb.nic.in
Helpline No.: 0141-2716877

No. F.10 (765) RPCB/Legal/NGT/2025/ 394 - Z o) Q Date: |Q /0 6 /20%'—

Regional Officer,
Rajasthan State Pollution Control Board,
Bundi.

Mobile No.: 9414441281
Email: rorpcb.bundi.gmail.com

Subject:- Nomination of Member as well as Nodal Officer to Joint Committee in compliance with the
Order dated 28.05.2025 passed by the Hon’ble National Green Tribunal, Central Zone Bench,
Bhopal in O.A. No. 71/2025 (CZ), titled Manoj Sen V/s State of Rajasthan & Ors.

Sir,

This is with reference to the subject cited above. The Hon’ble National Green Tribunal,
Central Zone Bench, Bhopal, vide its order dated 28.05.2025 in Original Application No. 71/2025 (CZ),
“has constituted a Joint Committee and directed as under:-

“5. We deem it just and proper to call a report on the matter in issue, in present application,
from a Joint Committee consisting of:
(i) One Representative from the Collector District Tonk (Rajasthan) (
ii) One Representative from the Member Secretary, State Pollution Control Board,
(Rajasthan)
6. The Committee is directed to visit the site and submit the factual and action taken report
within six weeks. The State PCB will be the nodal agency for coordination and logistic support”

In compliance with the directions of the Hon’ble Tribunal, you are hereby appointed as the
Member as well as Nodal Officer representing the Rajasthan State Pollution Control Board in the
aforesaid Joint Committee. You are directed to coordinate with all concerned authorities and ensure
timely submission of the report in accordance with the directions of the Hon’ble Tribunal.

A copy of the Tribunal’s order dated 28.05.2025 is enclosed herewith for your ready reference
and necessary action in the matter.

Enclosed-As above.

(Sharda Pratap Singh)
Member Secretary

Copy to following for information and necessary action:-
1. District Collector, Tonk, Rajasthan.

Signature alid

Digitally signed by'§ i3 Pratap
Singh

RajKaj Ref No.: 15948248



Item No. 01

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 71/2025(CZ)
Manoj Sen Applicant (s)
Vs.

State of Rajasthan & Ors. Respondent(s)

Date of Hearing: 28.05.2025

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant (s): Ms. Sakshi Pawar, Adv.

For Respondent(s):

ORDER
1. The grievance of the applicant is of two folds - (i) Transportation of
sand through trucks and dumpers and using the passage of Banas
river flowing at District Tonk of Rajasthan, by making Kaccha
Rasta and thus disturbing the natural shape and free flow of water
in violation of Water (Prevention and Control of Pollution) Act, 1974
(ii) illegal mining of sand in the area Choori and Kakaraj just 3-4

kms. away from NH-52 in District Tonk, Rajastha.

2. A substantial issue of environmental has been raised. Issue notice

to the respondents. Returnable within four weeks.

3. Applicant is directed to take necessary steps for service to the

respondents by both ways and also on available email.

4. Respondents are directed to submit their reply within six weeks
through E-filing portal, preferably in the form of searchable PDF/

OCR Support PDF and not in the form of Image PDF.

O.A. No. 71/2025(CZ) Manoj Sen. vs State of Rajasthan & Ors.



We deem it just and proper to call a report on the matter in issue,

in present application, from a Joint Committee consisting of:

(i) One Representative from the Collector District Tonk
(Rajasthan)

(i) One Representative from the Member Secretary, State
Pollution Control Board, (Rajasthan)

The Committee is directed to visit the site and submit the factual
and action taken report within six weeks. The State PCB will be the

nodal agency for coordination and logistic support.

Applicant is directed to supply the required documents and copy of
the application to the committee and ﬁhe respondents within a
week and after compliance of service, thé Applicant has to submit
an affidavit that notices and copy of the application have been

served upon the committee and respondents.

The report in the matter be filed by the Committee by email at

ngtczbbho-mp@gov.in preferably in the form of searchable

PDF/OCR Support PDF and not in the form of Image PDF.

In the meantime, we direct the respondents to strictly enforce the

directions issued by this Tribunal in O.A. No. 85/2024 (CZ).

List it on 28tk August, 2025.

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM

28th May, 2025
O.A. No. 71/2025(C2)

K

0O.A. No. 71/2025(C2) Manoj Sen. vs State of Rajasthan & Ors.
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Dated 21/08/2024

To,

Subject:

Sir/Madam,

FileNo.: RJ/24/SEAC1/MIN/EC/0298
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment I mpact Assessment
Authority(SEIAA), RAJASTHAN)
* % %

Gajraj Singh Solanki

Chandak Associates

A-24, Amabari, Sikar Road, JAIPUR, RAJASTHAN, 302012
todarai singhsandbajri @gmail.com

Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of
EIA Notification 2006-regarding

This is in reference to your application submitted to SEIAA vide proposad number
SIA/RIMIN/472365/2024 dated 09/05/2024 for grant of prior Environmental Clearance (EC) to the
project under the provision of the EIA Notification 2006-and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC ldentification No.

(ii) File No.

(iii) Clearance Type

(iv) Category

(v) Project/Activity Included Schedule No.

(vii) Name of Project

(ix) Location of Project (District, State)
(X) I'ssuing Authority
(xii) Applicability of General Conditions

SIA/RJI/MIN/4A72365/2024

EC24B0107RJ5624653N
RJ24/SEACL/MIN/EC/0298

Fresh EC

Bl

1(a) Mining of minerals

River Bed Sand (Minor Minera) mine of M/s
Chandak Associates situated near 17 no. village(s)
of Tehsil — Todaraisingh, District- Tonk, and
Rajasthan for the production capacity of 3.20
Million TPA from an area of 1260.96 Hectares
TONK, RAJASTHAN

SEIAA

No

Annexure 1

Page 1 of 28



Standard EC Conditionsfor (Mining of minerals)

1. Statutory Compliance

S. No EC Conditions

The Environmental clearance shall be subject to orders of Hon’ ble Supreme Court of India, Hon' ble

11 High Courts, NGT and any other Court of Law, from time to time, and as applicable to the project

12 The project proponent shall obtain forest clearance under the provisions of Forest (Conservation)
' Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.

13 The project proponent shall obtain clearance from the National Board for Wildlife, if applicable.

The project proponent shall prepare a Site-Specific Conservation Plan & Wildlife Management Plan
and approved by the Chief Wildlife Warden. The recommendations of the approved Site-Specific
14 Conservation Plan / Wildlife Management Plan shall be implemented in consultation with the State
Forest Department. TThe implementation report shall be furnished along with the six-monthly
compliance report (in case of the presence of schedule-l speciesin the study area).

The project proponent shall obtain Consent to Establish / Operate under the provisions of Air
15 (Prevention & Control of Pollution) Act, 1981 and the Water (Prevention & Control of Pollution)
Act, 1974 from the concerned State pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground Water

16 Authority

17 Solid/hazardous waste generated in the mines needs to addressed in accordance to the Solid Waste
' Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016.

18 Permission of power supply to be taken from the concerned authority for meeting power demand of
' the project site.

19 The maximum production or peak production at any given time shall not exceed the limit as
' prescribed in the EC.

110 Validity of EC is as per life of the mine mentioned in EC letter or 30 years as per EIA Natification,

2006 and its amendments therein

2. Air Quality Monitoring And Mitigation Measure

S. No EC Conditions

Adequate ambient air quality monitoring stations shall be established in the core zone as well asin
the buffer zone for monitoring of pollutants, namely particulates, SO2 and NOXx. Location of the
stations shall be decided based on the meteorologica data, topographical features and
environmentally and ecologically sensitive receptorsin consultation with the State Pollution Control
Board. Online ambient air quality monitoring station/stations may also be installed in addition to the
regular air monitoring stations as per the requirement and/or in consultation with the SPCB

21

SIA/RJI/MIN/4A72365/2024 Page 2 of 28



S. No EC Conditions

The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the Codl
Industry Standards notified vide GSR 742 (E) dated 25th September, 2000 and as amended from
22 time to time by the Central Pollution Control Board. Data on ambient air quality and heavy metals
such as Hg, As, Ni, Cd, Cr and other monitoring data shall be regularly reported to the
Ministry/Regional Office and to the CPCB/SPCB.

Transportation of coal, to the extent if permitted by road, shal be carried out by covered
trucks/conveyors. Effective control measures such as regular water sprinkling/rain gun/ Fog cannon
/mist sprinkling etc., shall be carried out in critical areas prone to air pollution with higher level of
2.3 particulate matter all through the coal transport roads, loading/unloading and transfer points.
Fugitive dust emissions from all sources shall be controlled regularly. It shall be ensured that the
ambient air quality parameters conform to the norms prescribed by the Central/State Pollution
Control Board.

24 Major approach roads shall be black topped and properly maintained.
25 PP to install solar lights along the road used for transportation of coal to avoid the accidents at night
' and also seek its maintenance.
The transportation of coal shall be carried out as per the provisions and route proposed in the
26 approved mining plan. Transportation of the coal through the existing road passing through any

village shall be avoided. In casg, it is proposed to construct a 'bypass road, it should be so
constructed that the impact of sound, dust and accidents could be appropriately mitigated.

Vehicular emissions shall be kept under control and regularly monitored. All the vehicles engaged
2.7 in mining and allied activities shall operate only after obtaining ‘PUC’ certificate from the
authorized pollution testing centres.

Coal stock pile/crusher/feeder and breaker material transfer points shall invariably be provided with
dust suppression system. Belt-conveyors shall be fully covered to avoid air borne dust. Side
cladding all along the conveyor gantry should be made to avoid air borne dust. Drills shall be wet
operated or fitted with dust extractors.

2.8

Coa handling plant shall be operated with effective control measures w.r.t. various environmental
29 parameters. Environmental friendly sustainable technology should be implemented for mitigating
such parameters.

Adequate number of Fog canon (mist sprayer) shall be installed to reduce the impact of air pollution

210 at dust generating sources with time bound action plan.
511 PP should Install Wind breaker/shield arrangement along the railway siding for reducing the dust
' propagation in upwind direction.
Post environmental closure third party monitoring by reputed instituted in air quality, water, land &
soil etc shall be carried out and analysed with EMP measures at regular interval. A suitable
512 recommendation in this regard, shall be furnished to IRO, MoEF& CC for compliance. The data

used for analysis shall be obtained from continuos AQMS, site specific water regime. Also third
party shall analyses the implementation of river diversion, meeting to the requirement of project

report.

SIA/RJI/MIN/4A72365/2024 Page 3 of 28



3. Water Quality Monitoring And Mitigation M easures

S.No EC Conditions

The effluent discharge (mine waste water, workshop effluent) shall be monitored in terms of the
31 parameters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) dated
25th September, 2000 and as amended from time to time by the Central Pollution Control Board.

The monitoring data shall be uploaded on the company’ s website and displayed at the project site at
a suitable location. The circular No.J-20012/1/2006-1A.11 (M) dated 27th May, 2009 issued by
Ministry of Environment, Forest and Climate Change shall also be referred in this regard for its
compliance.

3.2

Regular monitoring of ground water level and quality shall be carried out in and around the mine
lease area by establishing a network of existing wells and constructing new piezometers during the
33 mining operations. The monitoring of ground water levels shall be carried out four times a year i.e.
pre-monsoon, monsoon, post-monsoon and winter. The ground water quality shall be monitored
once ayear, and the data thus collected shall be sent regularly to MOEFCC/RO.

Monitoring of water quality upstream and downstream of river including pons, lakes, tanks shall be
34 carried out once in six months and record of monitoring data shall be maintained and submitted to
the Ministry of Environment, Forest and Climate Change/Regional Office.

Ground water, excluding mine water, shall not be used for mining operations. Rainwater harvesting

35 shall be implemented for conservation and augmentation of ground water resources.

The project proponent shall not alter major water channels around the site. Appropriate
embankment shall be provided along the side of the river/nallah flowing near or adjacent to the
3.6 mine. The embankment constructed along the river/nallah boundary shall be of suitable dimensions
and critical patches shall be strengthened by stone pitching on the river front side, stabilized with
plantation so as to withstand the peak water pressure preventing any chance of mine inundation.

Garland drains (of suitable size, gradient and length) around the critical areas i.e. mine shaft and
low lying areas, shall be designed keeping at least 50% safety margin over and above the peak
37 sudden rainfall and maximum discharge in the area adjoining the mine sites. The sump capacity
shall also provide adequate retention period to allow proper settling of silt materia of the surface
runoff

The water pumped out from the mine, after siltation, shall be utilized for industrial purpose viz.
3.8 watering the mine area, roads, green belt development etc. The drains shall be regularly desilted
particularly after monsoon and maintained properly

Industrial waste water from coa handling plant and mine water shall be properly collected and
treated so as to conform to the standards prescribed under the Environment (Protection) Act, 1986
39 and the Rules made thereunder, and as amended from time to time. Qil and grease trap shall be
installed before discharge of workshop effluent. Sewage treatment plant of adequate capacity shall
beinstalled for treatment of domestic waste water.

Adequate groundwater recharge measures shall be taken up for augmentation of ground water. The
3.10 project authorities shall meet water requirement of nearby village(s) in case the village wells go dry
due to dewatering of mine.

SIA/RJI/MIN/4A72365/2024 Page 4 of 28



S. No EC Conditions

The surface drainage plan including surface water conservation plan for the area of influence
affected by the said mining operations shall be prepared, considering the presence of any
river/rivulet/pond/lake etc., with impact of mining activities on it, and implemented by the project
proponent. The surface drainage plan and/or any diversion of natural water courses shall be as per
the provisions of the approved Mining Plan/ EIA-EMP submitted to this Ministry and the same
should be done with due approval of the concerned State/Gol Authority. The construction of
embankment to prevent any danger against inrush of surface water into the mine should be as per
the approved mining plan and as per the permission of DGMS.

311

The project proponent shall take all precautionary measures to ensure reverian/ riparian ecosystem
in and around the coal mine upto a distance of 5 km. A revarian /riparian ecosystem conservation
and management plan should be prepared and implemented in consultation with the irrigation /
water resource department in the state government.

3.12

Domestic water shall be providing to the residents/villages which are coming under the zone of
3.13 influence of the project due to ground water extraction by installing a RO plant with proper supply
line and Taps within 2 years

No obselete technologies for sewage treatment shall be implemented. Construction of Sewage
3.14 Treatment Plant with latest technology should be completed within 2 years and treated water shall
be reused for plantation. CTE and CTO of STP shall be obtained as per the norms.

4. Noise And Vibration Monitoring And Prevention

S. No EC Conditions

Adequate measures shall be taken for control of noise levels as per Noise Pollution Rules, 2016 in
the work environment. Workers engaged in blasting and drilling operations, operation of HEMM,
4.1 etc shall be provided with personal protective equipments (PPE) like ear plugs/muffs in conformity
with the prescribed norms and guidelines in this regard. Adequate awareness programme for users
to be conducted. Progressin usage of such accessories to be monitored.

The noise level survey shall be carried out as per the prescribed guidelines to assess noise exposure
4.2 of the workmen at vulnerable points in the mine premises, and report in this regard shall be
submitted to the Ministry/RO on six-monthly basis.

5. Mining Plan
S. No EC Conditions
51 5- Star Rating is mandatory to obtaine certification as per guidelines of Mininstry of Coal
5.9 Mining shall be carried out under strict adherence to provisions of the Mines Act 1952 and
' subordinate | egislations made there-under as applicable.

No change in mining method i.e. UG to OC, calendar programme and scope of work shall be made

53 without obtaining prior approval of the Ministry of Environment, Forests and Climate Change
(MOEFCC).

SIA/RJI/MIN/4A72365/2024 Page 5 of 28



S. No EC Conditions

Mining shall be carried out as per the approved mining plan (including Mine Closure Plan) abiding
54 by mining laws related to coal mining and the relevant circulars issued by Directorate General
Mines Safety (DGMS).

Underground work place environmental conditions shall be rendered ergonomic and air breathable

S with adequate illumination in conformance with DGM S standards.

No mining shall be carried out in forest land without obtaining Forestry Clearance as per Forest
5.6 (Conservation) Act, 1980 and also adhering to The Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 read with provisions of Indian Forest Act, 1927.

Efforts should be made to reduce energy and fuel consumption by conservation, efficiency

57 improvements and use of renewable energy.

5.8 Tranportation by Railway Siding shall be developed to avoid transportation by Road

6. Land Recalmation

S. No EC Conditions

Digital Survey of entire lease hold area/core zone using Satellite Remote Sensing survey shall be
carried out at least once in three years for monitoring land use pattern and report in 1:50,000 scale
or as notified by Ministry of Environment, Forest and Climate Change(MOEFCC) from time to
time shall be submitted to MOEFCC/Regiona Office (RO).

6.1

Post-mining land be rendered usable for agricultural/forestry purposes and shall be handed over to
6.2 the respective State Government, as specified in the Guidelines for Preparation of Mine Closure
Plan, issued by the Ministry of Coal dated 27th August, 2009 and subsequent amendments.

Regular monitoring of subsidence movement on the surface over and around the working areas and
its impact on natural drainage pattern, water bodies, vegetation, structure, roads and surroundings
shall be continued till movement ceases completely. In case of observation of any high rate of
subsidence beyond the limit prescribed, appropriate effective mitigation measures shall be taken to
avoid loss of life and materials. Cracks should be effectively plugged in with ballast and clay
soil/suitable material .

6.3

Fly ash shall be used for external dump of overburden, backfilling or stowing of mine as per
provisions contained in clause (i) and (ii) of subparagraph (8) of fly ash notification issued vide SO
2804 (E) dated 3rd November, 2009 as amended from time to time. Efforts shall be made to utilize
gypsum generated from Flue Gas Desulfurization (FGD), if any, along with fly ash for external
dump of overburden, backfilling of mines. Compliance report shall be submitted to Regional Office
of MoEF& CC, CPCB and SPCB.

6.4

A separate team for subsidence monitoring and surface mitigation measures shall be constituted and

6.5 . o . . L .
continuous monitoring & implementation of mitigation measures be carried out.

Thorough inspection of the mine lease area for any cracks developed at the surface due to mining

66 activities below ground shall be carried out to prevent inrush of water in the mine.

SIA/RJI/MIN/4A72365/2024 Page 6 of 28



S. No EC Conditions

6.7 Native tree species shall be selected and planted over areas affected by subsidence.

The project proponent shall make necessary alternative arrangements, if grazing land isinvolved in
core zone, in consultation with the State government to provide aternate areas for livestock grazing,
if any. In this context, the project proponent shall implement the directions of Hon'ble Supreme
Court with regard to acquiring grazing land.

6.8

7. Public Hearing And Human Health | ssues

S.No EC Conditions

Adequate illumination shall be ensured in all mine locations (as per DGMS standards) and

71 monitored.

The project proponent shall undertake occupational health survey for initial and periodical medical
examination of the personnel engaged in the project and maintain records accordingly as per the
provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic health check-up,
20% of the personnel identified from workforce engaged in active mining operations shall be
subjected to health check-up for occupational diseases and hearing impairment, if any, as amended
time to time.

7.2

Personnel (including outsourced employees) working in core zone shall wear protective respiratory
7.3 devices and shall also be provided with adequate training and information on safety and health

aspects.

Skill training as per safety norms specified by DGMS shall be provided to al workmen including

74 the outsourcing employees to ensure high safety standards in mines.

Effective arrangement shall be made to provide and maintain at suitable points conveniently

5 situated, a sufficient supply of drinking water for all the persons employed.

Implementation of the time bound action plan on the issues raised during the public hearing shall be
ensured. The project proponent shall undertake all the tasks/measures as per the time bound action
7.6 plan submitted with budgetary provisions during the public hearing. Land oustees shall be
compensated as per the norms laid down in the R&R policy of the company/State
Government/Central Government, as applicable.

The project proponent shall follow the mitigation measures provided in this Ministry’s OM No.Z-
11013/5712014-1A.11 (M) dated 29th October, 2014, titled ‘Impact of mining activities on
habitations-issues related to the mining projects wherein habitations and villages are the part of
mine lease areas or habitations and villages are surrounded by the mine lease area’.

1.7

PP to conduct need based assessment survey of the area to for in order to decide the activities to be
7.8 carried under the CSR and to provide detail of the activity carried out with adequate budgetary
provision and time bound action plan.

PP should conduct epidemiology study to (analysis of the distribution, patterns and determinants of

9 health and disease conditions in defined popul ations).
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S.No EC Conditions

710 Permanent Health care facilities of Hospital should be established within 5 km of project boundary
' for the local people.

711 PP must ensure an emergency action plan during pandemic in order to provide assistance to the
' nearby villages located within the 10 km radius buffer zone (If required)

712 PP is asked to also identify the rural areas for installation of solar light with its maintenance within
' the study area of 10 km radius buffer zone with time bound action plan

713 PP to take measure for installation of Renewable Energy sources in nearby area falling within 10
' km radius

8. Corporate Environment Responsibility

S. No EC Conditions

The company shall have a well laid down environmenta policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the

8.1 environmental /forest/wildlife norms/conditions. The company shal have defined system of
reporting infringements/deviation/violation of the environmental/forest/wildlife norms/conditions
and/or shareholders/stake holders.

A separate Environmenta Cell both at the project and company head quarter level, with qualified

8.2 personnel shall be set up under the control of senior Executive, who will directly to the head of the

organi zation.

Action plan for implementing EMP and environmental conditions along with responsibility matrix
of the company shall be prepared and shall be duly approved by competent authority. The year wise
8.3 funds earmarked for environmental protection measures shall be kept in separate account and not to
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported to the Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party environmental

8.4 audit shall be carried out.

PP should establish in house (at project site) environment laboratory for measurement of
environment parameter with respect to air quality and water (surface and ground. A dedicated team
8.5 to oversee environment management shall be setup which should comprise of Environment
Engineers, Laboratory chemist and staff for monitoring of air, water quality parameters on routine
basis. Any non- compliance or infringement should be reported to the concerned authority

9. Miscellaneous

S.No EC Conditions

The project proponent shall make public the environmental clearance granted for their project along
9.1 with the environmental conditions and safeguards at their cost by prominently advertising it at least
in two loca newspapers of the District or State, of which one shall be in the vernacular language
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S. No EC Conditions

within seven days and in addition this shall also be displayed in the project proponent’s website
permanently.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads
9.2 of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the
Government who in turn hasto display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance
9.3 conditions, including results of monitored data on their website and update the same on half-yearly
basis.

The project proponent shall submit six-monthly reports on the status of the compliance of the
94 stipulated environmental conditions on the website of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

The project proponent shall submit the environmenta statement for each financial year in Form-V
9.5 to the concerned State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently and put on the website of the company.

The project authorities shall inform to the Regional Office of the MOEFCC regarding

9.6 . .
commencement of mining operations.

The project authorities must strictly adhere to the stipulations made by the State Pollution Control

9.7 Board and the State Government.

The project proponent shall abide by all the commitments and recommendations made in the
9.8 EIA/EMP report, commitment made during Public Hearing and also that during their presentation to
the Expert Appraisal Committee.

No further expansion or modifications in the plant shall be carried out without prior approval of the

99 Ministry of Environment, Forests and Climate Change (MoEF& CC).
Concedling factual data or submission of false/fabricated data may result in revocation of this
9.10 environmental clearance and attract action under the provisions of Environment (Protection) Act,
1986.
The Ministry may revoke or suspend the clearance, if implementation of any of the above
9.11 o :
conditionsis not satisfactory.
9.12 The Ministry reserves the right to stipulate additional conditions if found necessary. The Company

in atime bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
9.13 project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data/ information/monitoring reports.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 aong with

9.14
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S. No

EC Conditions

their amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India/
High Courts and any other Court of Law relating to the subject matter.

9.15

The proponent shall abide by all the commitments and recommendations made in the EIA/EMP
report and also that during presentation to the EAC. All the commitments made on the issues raised
during public hearing shall also be implemented in letter and spirit.

9.16

Compensation of the land acquired for the project shall be settled as per the R& R Policy. Adequate
facility of drinking water, plantation and other social amenities should be provided to established
R&R villages.

9.17

Persons of nearby villages shall be given training on livelihood and skill development to make them
employable with its proper records.

9.18

The illumination and sound at night at project sites disturb the villages in respect of both human and
animal population. Consequent sleeping disorders and stress may affect the health in the villages
located close to mining operations. Habitations have aright for darkness and minimal noise levels at
night. PPs must ensure that the biological clock of the villages is not disturbed; by orienting the
floodlights/ masks away from the villagers and keeping the noise levels well within the prescribed
limits for day light/night hours

Additional EC Conditions

N/A

Annexure 2

Details of the Project

S Particulars Details
No.
River Bed Sand (Minor Mineral) mine of M/s Chandak Associates situated near 17
a Details of the Project no. village(s) of Tehsil — Todaraisingh, District- Tonk, and Rgjasthan for the
production capacity of 3.20 Million TPA from an area of 1260.96 Hectares
Latitude and
b. Longitude of the | 25.8829043408039,75.52390338776618 26.1240025578644,75.6902961482807
project site
Nature of Land involved Areain Ha
Land Requirement (in Non-Forest Land (A) 0
C. Ha) of the project or
Total Land (A+B) 1260.96
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S Particulars Details

No.

d. Date 9f Public Public consultation for the project was held on
Consultation
Rehabilitation and

e Resettlement (R&R) | NO
involvement

f, Project Cost (in lacs) 4248.7

g. EMP Cost (in lacs) 10.5

h. Employment Details

Details of Minerals Products & By-products

Name of the Mineral to be
mined

Classification of mineral
[Major/Minor]

Production capacity in
MTPA

Remarks

Riverbed Sand - Bgjri

Minor

3000000.0
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State Level Environment Impact Assessment Authority, Rajasthan
10 Bhawani Singh Lane, Near Sahkar Marg, Jaipur -302001

Email: seiaams2021 (@ gmail.com

File no. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project / Cat. B1(0298)/ 2023-24  Jaipur,Dated: 2 1 AUG 204

M/s Chandak Associates
Address- A-24, Ambabari, Sikar Road,
District - Jaipur (Rajasthan).

Sub:-Environmental Clearance for River Bed Sand Mining Project, Total production
capacity (i.e. 3.0 million TPA (ROM), Mineable area- 1260.96 hectare, Khasra No-
kurasia( 410, 411), Banedia charnan (866, 867, 942, 994), Kawrawas (500, 549),
Chandpura (168), Salgyawas (444, 444/625), Golahera (768, 769), Ralawata (475,
476), Thatha (704), Setiwas (603), Jethaliya (502), Jharkiya (920, 974), Mor
Bhatiyan (1306, 1307), Morda (906), Modiyala (2200, 2407), chaan (114, 816,
1731, 202), Barwas (698) and chuli (721,7 35) Located at Tehsil —Todaraisingh,
District - Tonk (Rajasthan) (Proposal No- 472365).

This has reference to your application dated 09.05.2024 seeking environmental
clearances for the above project under EIA Notification 2006. The proposal has been appraised
as per prescribed procedure in the light of provisions under the EIA Notification 2006 on the
basis of the mandatory documents enclosed with the application viz. the questionnaire, EIA,
EMP and additional clarifications furnished in response to the observation of the State Level
Expert Appraisal Committee Rajasthan, in its meeting held on 20-21" June, 2024.

2. Brief details of the Project:

L Category / Item no.(in Schedule): | 1(a)/ Bl

2. Location of Project Near Revenue Villagesof Tehsil —Todaraisingh, District — Tonk,
Rajasthan. The lease area falls within the Survey of India Toposheet no.
45 0/9,49 O/5 and 45 N/12

3. Project Details M.L. No. Revenue villages of Tehsil — Todaraisingh with Area- 1260.96ha.

/Production capacity Total excavation: 3.0 Million TPA

4. Project Cost: 42.487 Crore

55 Water Requirement & Source Water requirement of 71.0 KLD (7 KLD - Domestic, 57 KLD - Dust
Suppression, 7 KLD- Plantation)for the project.

6. Fuel & Energy:- 0.25 KLD/ Day of Low Sulphur Diesel.
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E 7. Environment Management Plan Environment Management Plan is mentioned below:-
'.
' . Total Cost Recurring
S. No. Description of Item (in Lacs) Cose G Lacs)
L, | Air Pollution Control & Management
L Water sprinkling arrangements for main haulage road 17.0 5.0
including cost of water tanker
1. Plantation
L Gre.en Belt (Phase wise greenbelt development including 20.25 3.0
Maintenance)
2 Wildlife Conservation Plan 4.0 -
II1. Public Hearing Action Plan (Community Development Activities)
1. Public Hearing Action Plan (CSR Activities) for 5 year 35.0 3.5
V. Budget for Surveillance Equipment 58.0 38.3
V. Environmental Management cell
L. Infrastructure facility 5.0 1.0
2. Employment 1.0 7.0
Total 140.25 57.8
8. CSR /ESR Activities Approx.35.0 Lac as capital cost and recurring cost of 3.5Lac per annum
has been proposed for CER Activities.
9. Green Belt/ Plantation Approx.16.845 Ha. area will be developed for plantation with 6750 plants
around the infrastructures as mentioned below:-
Particular T | Total | Areaof Green Plant to Row to
(Area) y | No. | (5q.m) Belt Plant Row
p of Width (m) | distance distance
e | Plant (m) (m)
o s Ma | Mi | Ma | Mi | Ma | Mi
£ X: n. X. n. X: n.
P
1
v |
n
‘ I
S |
|
. z [
: |
f |

SIA/RJI/MIN/AT72365/2024

Page 13 of 28




[ €
S
|
| ApproachRoad | 0 | 450 | 11.250 | 15 | 5 5 3 5 3
5
School 0 | 3500 | 87,500 | 15 5 5 3 5 3
3
Public Health 0 | 300 7,500 15 5 5 3 5 3
Center 5
Panchyat 0 | 1800 | 45,000 15 5 5 3 5 3
Bhawan 5
Community 0| 700 17,500 15 5 5 3 5 3
Center 5]
Total 0| 6750 | 1,68,75
5 0
10. | Budgetary Breakup for Labour Annual expenditure of in thousands per year.
S. No. Activities Recurring Cost
*Rs In thousands
1. Shelter 50.0
2; Health Facility 50.0
3. Drinking Water 30.0
4. Sanitation Facilities 35.0
51 Education 35.0
Total 200.0

3. The SEAC Rajasthan after due considerations of the relevant documents submitted by the
project proponent and additional clarifications/documents furnished to it have
recommended for Environmental Clearance with certain stipulations. The SEIAA
Rajasthan after considering the proposal and recommendations of the SEAC, Rajasthan in
its 5.134™ Meeting held on 13" August, 2024 hereby accord Environmental Clearance to
the project as per the provisions of Environmental Impact Assessment Notification 2006
and its subsequent amendments, subject to strict compliance of the terms and conditions as
follows:

Specific conditions:-

1. The PP will carry out replenishment study on regular basis as per Sustainable Sand
Mining Management Guidelines 2016 & Enforcement and Monitoring Guidelines
for Sand Mining 2020 and submit to Department of Mines and Geology for
approval. The PP will ensure mining operation after incorporation of approved
replenishment study in mining plan.

The depth of mining is permitted up to the replenishment depth as per
replenishment study or up to depth of 3 meters, whichever is less.

]
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3. The Project Proponent shall comply with all the conditions prescribed in
Sustainable Sand Mining Management Guidelines 2016 and Enforcement and
monitoring Guidelines for sand Mining 2020.

Statutory compliance:

L. This Environmental Clearance (EC) is subject to orders/ directions of Hon’ble
Supreme Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of
Law, as is applicable.

I The Project proponent complies with all the statutory requirements and judgments of
Hon’ble Supreme Court dated 2" August, 2017 in Writ Petition (Civil) No. 114 of
2014 in matter of Common Cause versus Union of India &Ors before commencing
the mining operations.

I1I. The Department of Mines & Geology, Government of Rajasthan (DMG, GoR) shall
ensure that mining operation shall not be commenced till the entire compensation
levied, if any, for illegal mining paid by the Project Proponent through Department of
Mining & Geology in strict compliance of Judgment of Hon’ble Supreme Court dated
2" August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of Common
Cause versus Union of India & Ors.

IV. In case the project falls within a distance of 10 Km from the boundary of a
National Park/ Wildlife Sanctuary, wherein final ESZ Notification has not been
issued so far, the EC shall come into effect only after the PP obtains clearance
from the Standing Committee of National Board for Wildlife (SCNBWL) as per
OM dated 08.08.2019 of MoEF& CC.

V. This Environmental Clearance shall become operational only after receiving formal
SCNBWL Clearance from Ministry of Environment, Forest & Climate Change,
(MoEF& CC), Government of India (Gol) subsequent to the recommendations of the
Standing Committee of National Board for Wildlife, if applicable to the Project.

VI This Environmental Clearance shall become operational only after receiving Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to
the Project.

VIIL. Project Proponent (PP) shall obtain Consent to Operate after grant of EC and
effectively implement all the conditions stipulated therein. The mining activity shall
not commence prior to obtaining Consent to Establish/ Consent to Operate from the
State Pollution Control Board.

VIIIL. The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under.
PP shall adhere to various circulars issued by Directorate General Mines Safety
(DGMS) and Indian Bureau of Mines (IBM) from time to time.

IX. The Project Proponent shall obtain consents from all the concerned land owners,
before start of mining operations, as per the provisions of MMDR Act, 1957 and
rules made thereunder in respect of lands which are not owned by it.

X. The Project Proponent shall follow the mitigation measures provided in MoEF CC’s
Office Memorandum No. Z-11013/57/2014-1A.11 (M), dated 29th October, 2014,
titled “Impact of mining activities on Habitations-Issues related to the mining
Projects wherein Habitations and villages are the part of mine lease areas or
Habitations and villages are surrounded by the mine lease area™.

XI. The Project Proponent shall obtain necessary prior permission of the competent
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authorities for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project.

XII. A copy of EC letter will be marked to concerned Panchayat/ local NGO etc. if any,
from whom suggestion/ representation has been received while processing the
proposal.

XIIL State Pollution Control Board shall be responsible for display of this EC letter at its
Regional office, District Industries Centre and Collector’s office/ Tehsildar's Office
for 30 days.

XIV. The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be in
vernacular language of the concerned area. The advertisement shall be done within 7
days of the issue of the clearance letter mentioning that the instant project has been
accorded EC and copy of the EC letter is available with the State Pollution Control
Board and website of the Department of Environment, Govt. of Rajasthan, RSPCB
for compliance and record.

XV. The Project Proponent shall inform the MoEF& CC/ SEIAA for any change in
ownership of the mining lease. In case there is any change in ownership or mining
lease is transferred then mining operation shall only be carried out after transfer of
EC as per provisions of the para 11 of EIA Notification, 2006 as amended from time
to time.

XVL The Mining Department will ensure that while executing the mining lease, if the
mining lease forms a cluster of total area of more than 5.0 ha, in accordance with EIA
notification dated 15.01.2016 and 01.07.2016, then such mining lease will be
executed/ registered only after public hearing has taken place for the entire cluster
and there has been EIA/EMP study of the entire cluster. The Mining Department will
further ensure that revised EC is also obtained by such mining lease holder (s) in the
cluster.

XVIL The Mining lease holder shall, after ceasing mining operations, undertake re-grassing
the mining area and any other area which may have been disturbed due to the mining
activities and restore the land to a condition which is fit for growth of fodder, flora,
fauna etc.

XVIIL. That the grant of this E.C. is issued from the environmental angle only, and does not
absolve the project proponent from the other statutory obligations prescribed under
any other law or any other instrument in force. The sole and complete responsibility,
to comply with the conditions laid down in all other laws for the time-being in force,
rests with the project proponent.

XIX. No further expansion or modifications in the project shall be carried out without prior
approval of the SEIAA/MoEF& CC as the case may be. In case of deviations or
alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to include additional environmental protection measures
required, if any.

XX. The EC is liable to be rejected/ revoked, in case it is found that the PP has
deliberately concealed and/or furnished false and misleading information or data

which is material to screening or scoping or appraisal or decision on the application
for EC.
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XXI. Officials from the Department of Environment, Government of Rajasthan, Jaipur/
Regional Office of MoEF& CC, Lucknow, RSPCB who would be monitoring the
implementation of Environmental safeguards should be extended full cooperation,
facilities and documents/data by the project proponents during their inspection. A
complete set of all the documents submitted to SEIAA should be forwarded to the
CCF, Regional Office of MoEF, Lucknow, Department of Environment, Government
of Rajasthan, Jaipur / RSPCB.

XXIL The Authority reserves the right to add additional safeguard measures subsequently,
if found necessary, and to take action including revoking of the environment
clearance under the provision of the Environment (Protection) Act, 1986, to ensure
effective implementation of the suggested safeguard measures in a time bound and
satisfactory manner.

XXIII.  The above condition shall be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and
rules.

XXIV.  The PP shall obtain prior clearance from forestry and wildlife aspects including
clearance from Standing Committee of National Board of Wild Life {if applicable). It
is further categorically stated that grant of EC does not necessary imply that Forestry
and Wildlife clearance shall be granted to the project by the concerned authorities.
Proposals for forestry and wildlife clearance will be considered by the concerned
authorities on its merits and decision taken accordingly. The investment made in the
project, if any based on EC so granted, in anticipation of clearance from Forestry and
Wildlife aspects shall be entirely at the cost and risk of the PP and MOEF &
CC/SEIAA/ SEAC/ DOE shall not be responsible in this regard in any manner.

XXV. The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if
implementation of any of the above conditions is not satisfactory.

XXVI. The PP shall submit an environmental statement for the financial year ending 31st
March in Form-V as prescribed under the environment (Protection) Rules, 1986, as
amended subsequently on or before the 30" day of September every year, to the
Rajasthan State Pollution Control Board/SEIAA and shall also be put on the website
of the company/ unit/ industry along with the status of compliance of environmental
clearance conditions and shall also be sent to the Lucknow Regional offices of
MoEF/SEIAA/ RSPCB by e-mail as well as hard copy duly signed by competent
person of company.

XXVIL - This EC is granted for mining of the mineral with production mentioned in the above
table subject to the stipulation that the PP shall abide by the annual/ permitted
production schedule specified in the mining plan and that any deviation therein will
render the PP liable for legal action in accordance with Environment and Mining

Laws.

XXVIII. The PP shall spend the various amounts in the respective heads as mentioned in
Annexure G.

XXIX. Drills shall either be operated with dust extractors or equipped with water injections
system.

XXX. Data on ambient air quality and stack emissions should be submitted to Rajasthan
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State Pollution Control Board once in six months. The monitoring/ sampling and
analysis are to be carried out by MOEF/ NABL/ CPCB/ RSPCB/ Government
approved lab.

XXXI. Blasting operations, if permitted, should be carried out only during the daytime with
safe blasting parameters.

XXXIL.  The PP shall carry out mining activities with open cast method. The PP to undertake
underground mining only if permitted specifically.

XXXIII.  In the project related to Bajri mining the PP shall follow the ‘Sustainable Sand
Mining Guidelines 2016’ and ‘Enforcement and Monitoring Guidelines for Sand
Mining, 2020’ laid down by the MoEF& CC, GOI. The Bajri sand mining activity is
restricted to three meters from ground level or water level whichever is less and the
PP shall carry out river sand (Bajri) mining activity only manually or semi
mechanized method as provided under the ‘Sustainable Sand Mining Management
Guidelines, 2016° and ‘Enforcement and Monitoring Guidelines for Sand Mining,
2020°.

XXXIV. Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of the
National Green Tribunal Act, 2010.

2. Air quality monitoring and preservation:

i The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind direction based on long
term climatological data about wind direction such that an angle of 120° is made between the
monitoring locations to monitor critical parameters, relevant for mining operations, of air
pollution viz. PMI 0, PM2.5, NO2; CO and SO2 etc. as per the methodology mentioned  in
NAAQS Notification No. B-29016/20/90/PCU/I. dated 1 8.11.2009 covering the aspects of
transportation and use of heavy machinery in the impact zone. The ambient air quality shall
also be monitored at prominent places like office building, canteen etc. as per the site condition
to ascertain the exposure characteristics at specific places. The above data shall be digitally
displayed within 03 months in front of the main Gate of the mine site.

ii.  Effective safeguard measures for prevention of dust generation and subsequent suppression
(like regular water sprinkling, metalled road construction etc.) shall be carried out in areas
prone to air pollution wherein high levels of PM10 and PM2.5 are evident such as haul road,
loading and unloading point and transfer points. The fugitive dust emissions from all sources
shall be regularly controlled by installation of required equipments/ machineries and preventive
maintenance. Use of suitable water-soluble chemical dust suppressing agents may be explored
for better effectiveness of dust control system. It shall be ensured that air pollution level
conform to the standards prescribed by the MoEF& CC/ Central Pollution Control Board.

3. Water quality monitoring andpreservation:

i In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only after receiving formal clearance from
CGWA. In case, mining operation involves intersection of ground water table at a later stage,
then PP shall ensure that prior approval from CGWA and MoEF& CC is in place before such
mining operations. The permission for intersection of ground water table shall essentially be
based on detailed hydro-geological study of the area.

ii.  Regular monitoring of the flow rate of the springs and perennial nallahs flowing in and around
the mine lease shall be carried out and records maintain. The natural water bodies and or
streams which are flowing in an around the village, should not be disturbed. The Water Table
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should be nurtured so as not to go down below the pre-mining period. In case of any water
scarcity in the area, the Project Proponent has to provide water to the villagers for their use. A
provision for regular monitoring of water table in open dug well located in village should be
incorporated to ascertain the impact of mining over ground water table. The Report on changes
in Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control
Board.

iii.  Project Proponent shall regularly monitor and maintain records w.r.t. ground water level and
quality in and around the mine lease by establishing a network of existing wells as well as new
piezo-meter installations during the mining operation in consultation with Central Ground
Water Authority/ State Ground Water Department. The Report on changes in Ground water
level and quality shall be submitted on six-monthly basis to the Regional Office of the
Ministry, CGWA and State Groundwater Department / State Pollution Control Board.

iv. The Project Proponent shall undertake regular monitoring of natural water course/ water
resources/ springs and perennial nallahs existing/ flowing in and around the mine lease and
maintain its records. The project proponent shall undertake regular monitoring of water quality
upstream and downstream of water bodies passing within and nearby/ adjacent to the mine
lease and maintain its records. Sufficient number of gullies shall be provided at appropriate
places within the lease for management of water. PP shall carryout regular monitoring w.r.t. pH
and included the same in monitoring plan. The parameters to be monitored shall include their
water quality vis-a-vis suitability for usage as per CPCB criteria and flow rate. It shall be
ensured that no obstruction and/ or alteration be made to water bodies during mining operations
without justification and prior approval of MoEF& CC. The monitoring of water courses/
bodies existing in lease area shall be carried out four times in a year viz. pre- monsoon (April-
May), monsoon (August), post-monsoon (November) and winter (January) and the record of
monitored data may be sent regularly to Ministry of Environment, Forest and Climate Change
and its Regional Office, Central Ground Water Authority and Regional Director, Central
Ground Water Board, State Pollution Control Board and Central Pollution Control Board.
Clearly showing the trend analysis on six —monthly basis.

v.  Quality of polluted water generated from mining operations which include Chemical Oxygen
Demand (COD) in mines run-off; acid mine drainage and metal contamination in runoff shall
be monitored along with Total Dissolved Solids (TDS), Dissolved Oxygen (DO), pH and Total
Suspended Solids (TSS). The monitored data shall be uploaded on the website of the company
as well as displayed at the project site in public domain, on a display board, at a suitable
location near the main gate of the Company. The circular No.I-20012/1/2006-1A.11 (M) dated
27.05.2009 issued by Ministry of Environment, Forest and Climate Change may also be
referred in this regard.

vi. Project Proponent shall plan, develop and implement rainwater harvesting measures on long
term basis to augment ground water resources in the area in consultation with Central Ground
Water Board/ State Groundwater Department. A report on amount of water recharged needs to
be submitted to Regional Office MoEF& CC annually.

vii. Industrial waste water (workshop and waste water from the mine) should be properly collected
and treated so as to conform to the notified standards prescribed from time to time. The
standards shall be prescribed through Consent to Operate (CTO) issued by concerned State
Pollution Control Board (SPCB). The workshop effluent shall be treated after its initial passage
through Oil and grease trap.

viii. The water balance/water auditing shall be carried out and measure for reducing the
consumption of water shall be taken up and reported to the Regional Office of the MoEF& CC
and State Pollution Control Board.

Vv
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4. Noise and vibration monitoring andprevention:

I The peak particle velocity at 500m distance or within the nearest habitation, whichever is
closer shall be monitored periodically as per applicable DGMS guidelines.

ii.  The illumination and sound at night at project sites disturb the villages in respect of both
human and animal population. Consequent sleeping disorders and stress may affect the health
in the villages located close to mining operations. Habitations have a right for darkness and
minimal noise levels at night. PPs must ensure that the biological clock of the villages is not
disturbed; by orienting the floodlights/ masks away from the villagers and keeping the noise
levels well within the prescribed limits for day /night hours.

iii.  The Project Proponent shall take measures for control of noise levels below 85 dBA in the
work environment. The workers engaged in operations of HEMM, etc. should be provided with
ear plugs/ muffs. All personnel including laborers working in dusty areas shall be provided
with protective respiratory devices along with adequate training, awareness and information on
safety and health aspects. The PP shall be held responsible in case it has been found that
workers/ personals/ laborers are working without personal protective equipment.

iv.  The ambient noise level should confirm to the standards prescribed under E (P) A Rules, 1986
viz 75 dB (A) during day time and 70 dB (A) during night time.

5.  Mining plan:

i The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation i.e. quantum of mineral, waste, over burden, inter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral & waste
production, lease area and scope of working (viz. method of mining, overburden & dump
management , O.B & dump mining, mineral transportation mode, ultimate depth of mining
etc.) shall not be carried out without prior approval of the Ministry of Environment, Forest and
Climate Change/ SEIAA, which entail adverse environmental impacts, even if it is a part of
approved mining plan modified after grant of EC or granted by State Govt. in the form to Short
Term Permit (STP), Query license or any other name.

ii.  The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance
approved from Indian Bureau of Mines/Department of Mining & Geology as required under
the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there under. A copy of
approved final mine closure plan shall be submitted within 2 months of the approval of the
same from the competent authority to the concerned Regional Office, MoEF& CC/ SEIAA/
SPCB for record and verification.

iii.  The land-use of the mine lease area at various stages of mining scheme as well as at the end-of-
life shall be governed as per the approved Mining Plan. The excavation vis-a-vis backfilling in
the mine lease area and corresponding afforestation to be raised in the reclaimed area shall be
governed as per approved mining plan. PP shall ensure the monitoring and management of
rehabilitated areas until the vegetation becomes self- sustaining. The compliance status shall be
submitted half-yearly to the MoEF& CC/ SEIAA/ SPCB and its concerned Regional Office.

6. Land reclamation:

i The Overburden (O.B.) generated during the mining operations shall be stacked at earmarked
OB dump site(s) only and it should not be kept active for a long period of time. The physical
parameters of the OB dumps like height, width and angle of slope shall be governed as per the
approved Mining Plan as per the guidelines/circulars issued by D.G.M.S w.r.t. safety in mining
operations shall be strictly adhered to maintain the stability of top soil/OB dumps. The topsoil
shall be used for land reclamation and plantation.

ii.  The reject/waste generated during the mining operations shall be stacked at earmarked waste

SIA/RI/MIN/A72365/2024 \\/ Page 20 of 28



dump site(s) only. The physical parameters of the waste dumps like height. width and angle of
slope shall be governed as per the approved Mining Plan as per the guidelines/circulars issued
by DGMS w.r.t. safety in mining operations shall be strictly adhered to maintain the stability of
waste dumps.

iii.  The reclamation of waste dump sites shall be done in scientific manner as per the Approved
Mining Plan cum Progressive Mine Closure Plan.

iv.  The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local species
regulates local climatic parameters and help in adaptation of plant species to the microclimate.
The gullies formed on slopes should be adequately taken care of as it impacts the overall
stability of dumps. The dump mass should be consolidated with the help of dozer/ compactors
thereby ensuring proper filling/ leveling of dump mass. In critical areas, use of geo textiles/
geo-membranes / clay liners / Bentonite etc. shall be undertaken for stabilization of the dump.

v.  The Project Proponent shall carry out slope stability study in case the dump height is more than
30 meters. The slope stability report shall be submitted to concerned regional office of MoEF &
CC/ RSPCB. .

vi.  Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed around
the mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off of water
and flow of sediments directly into the water bodies (Nallah/ River/ Pond etc.). The collected
water should be utilized for watering the mine area, roads, green belt development, plantation
etc. The drains/ sedimentation sumps etc. shall be de-silted regularly, particularly after
monsoon season, and maintained properly.

vii. Check dams of appropriate size, gradient and length shall be constructed around mine pit and
OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A safety
margin of 50% shall be kept for designing of sump structures over and above peak rainfall
(based on 50 years data) and maximum discharge in the mine and its adjoining area which shall
also help in providing adequate retention time period thereby allowing proper settling of
sediments/ silt material. The sedimentation pits/ sumps shall be constructed at the corners of
the garland drains.

viii. The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine lease only
and should not be kept unutilized for long. The physical parameters of the top soil dumps like
height, width and angle of slope shall be governed as per the approved Mining Plan and as per
the guidelines framed by DGMS w.r.t. safety in mining operations shall be strictly adhered to
maintain the stability of dumps. The topsoil shall be used for land reclamation and plantation

purpose.
7.  Transportation:
1. No Transportation of the minerals shall be allowed in case of roads passing through villages/

habitations. In such cases, PP shall construct a 'bypass’ road for the purpose of transportation
of the minerals leaving an adequate gap (say at least 200 meters) so that the adverse impact of
sound and dust along with chances of accidents could be mitigated. All costs resulting from
widening and strengthening of existing public road network shall be borne by the PP in
consultation with nodal State Govt. Department. Transportation of minerals through road
movement in case of existing village/ rural roads shall be allowed in consultation with nodal
State Govt. Department only after required strengthening such that the carrying capacity of
roads is increased to handle the traffic load. The pollution due to transportation load on the
environment will be effectively controlled and water sprinkling will also be done regularly.
Vehicular emissions shall be kept under control and regularly monitored. Project should obtain
Pollution Under Control (PUC) certificate for all the vehicles from authorized pollution testing
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centers.

ii.  The Main haulage road within the mine lease should be provided with a permanent water
sprinkling arrangement for dust suppression. Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system. The other areas of dust
generation like crushing zone, material transfer points, material yards etc. should invariably be
provided with dust suppression arrangements. The air pollution control equipments like bag
filters, vacuum suction hoods, dry fogging system etc. shall be installed at Crushers, belt-
conveyors and other areas prone to air pollution. The belt conveyor should be fully covered to
avoid generation of dust while transportation. PP shall take necessary measures to avoid
generation of fugitive dust emissions.

8.  Green Belt:

i.  The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine
lease boundary as per the guidelines of CPCB in order to arrest pollution emanating from
mining operations within the lease. The whole Green belt shall be developed within first 5
years starting from windward side of the active mining area. The development of greenbelt
shall be governed as per the EC granted by the Ministry/ SEIAA irrespective of the stipulation
made in approved mine plan.

ii.  The Project Proponent shall carryout plantation/ afforestation in backfilled and reclaimed area
of mining lease, around water body, along the roadsides, in community areas etc. by planting
the native species in consultation with the State Forest Department/ Agriculture Department/
Rural development department/ Tribal Welfare Department/ Gram Panchayat such that only
those species be selected which are of use to the local people. The CPCB guidelines in this
respect shall also be adhered. The density of the trees should be around 2500 saplings per
Hectare. Adequate budgetary provision shall be made for protection and care of trees.

iil. The Project Proponent shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within the
mine lease. The development of such grazing land shall be done in consultation with the State
Government. In this regard, Project Proponent should essentially implement the directions of
the Hon’ble Supreme Court with regard to acquisition of grazing land. The sparse trees on
such grazing ground, which provide mid-day shelter from the scorching sun, should be
scrupulously guarded/ protected against felling and plantation of such trees should be
promoted.

iv. The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-I species during mining operation. A
Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be taken
for conservation of flora and fauna. The Plan shall be approved by Chief Wild Life Warden of
the State Govt.

v.  And implemented in consultation with the State Forest and Wildlife Department. A copy of
Wildlife Conservation Plan and its implementation status (annual) shall be submitted to the
Regional Office of the Ministry/ SEIAA.

9.  Public hearing and human healthissues:

1. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well
as Periodical medical examination of the workers engaged in the mining activities, as per
the DGMS guidelines. The records shall be maintained properly. PP shall also carryout
Occupational health check-ups in respect of workers which are having ailments like nr,
diabetes, habitual smoking, etc. The check-ups shall be undertaken once in s1x months and
necessary remedial/ preventive measures be taken. A status report on the same may be sent
to MoEF& CC/ SEIAA/ Regional Office and DGMS on half-yearly basis.
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ii.  The Project Proponent must demonstrate commitment to work towards *Zero Harm’ from
their mining activities and carry out Health Risk Assessment (HRA) for identification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain accurate and systematic records of the HRA. The HRA for
neighborhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV,
Anaemia, Diarrhoea in children under five, respiratory infections due to bio mass cooking.
The proponent shall also create awareness and educate the nearby community and workers
for Sanitation, Personal Hygiene, Hand wasting, not to defecate in open, Women Health
and Hygiene (Providing Sanitary Napkins), hazard of tobacco and alcohol use. The
Proponent shall carryout base line HRA for all the category of workers and thereafter every
five years.

iii. The Proponent shall carry out Occupational health surveillance which be a part of HRA
and include Biological Monitoring where practical and feasible, and the tests and
investigations relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person. Except routine
tests all tests would be carried out in a Lab accredited by NABH. Records of Health
Surveillance must be kept for 30 years, including the results of and the records of Physical
examination and tests. The record of exposure due to materials like Asbestos. Hard Rock
Mining, Silica, Gold, Kaolin, Aluminum. Iron, Manganese, Chromium, Lead, Uranium
need to be handed over to the Mining Department of the State in case the life of the mine is
less than 30 years. It would be obligatory for the State Mines Departments to make
arrangements for the safe and secure storage of the records including X-Ray. Only
conventional X-Ray will be accepted for record purposes and not the digital one). X-Ray
must meet ILO criteria (17 x14 inches and of good quality).

iv. The Proponent shall maintained a record of performance indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it
should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line X-
Ray should not show any capacities ,(c) At the end of their leaving job there should be no
Diminution in their Lung Functions Forced Expiratory Volume in one second
(FEV1),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has to
be adjusted, and the effect of age, (d) their hearing should not be affected. As a proof an
Audiogram (first and last need to be presented), (e) they should not have developed any
Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other joints
should have normal range of movement, (f) they should not have suffered loss of any body
part. The record of the same should be submitted to the Regional Office, MoEF& CC/
SEIAA annually along with details of the relief and compensation paid to workers having
above indications.

v. The Project Proponent shall ensure that Personnel working in dusty areas should wear
protective respiratory devices and they should also be provided with adequate training and
information on safety and health aspects.

vi. Project Proponent shall make provision for the housing for workers/labors or shall
construct labor camps within/outside (company owned land) with necessary basic
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infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, creche for kids etc. The housing may be provided in the form of
temporary structures which can be removed after the completion of the project related
infrastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground water.

vii. The activities proposed in Action plan prepared for addressing the issues raised during the
Public Hearing shall be completed as per the budgetary provisions mentioned in the Action
Plan and within the stipulated time frame. The Status Report on implementation of Action
Plan shall be submitted to the concerned Regional Office ol the Ministry along with
District Administration.

10. Miscellaneous:

1. The Project Proponent shall prepare digital map (land use & land cover) of the entire lease
area once in five years purpose of monitoring land use pattern and submit a report to
concerned Regional Office of the MoEF& CC/ SEIAA/SPCB.

ii.  The Project Authorities should inform to the SEIAA/Regional Office regarding date of
financial closures and final approval of the project by the concerned authorities and the
date of start of land development work.

iii. The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEFCC & its
concerned Regional Office, Central Pollution Control Board and State Pollution Control
Board.

iv. A separate ‘Environmental Management Cell” with suitable qualified manpower should be
set-up under the control of a Senior Executive. The Senior Executive shall directly report
to Head of the Organization. Adequate number of qualified Environmental Scientists and
Mining Engineers shall be appointed and submit a report to RO, MoEF& CC/ SEIAA/
SPCB.

v.  The MoEF& CC/ SEIAA/ SPCB shall randomly monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the MoEF& CC/
SEIAA/ SPCB officer(s) by furnishing the requisite data / information / monitoring reports.

vi.  Project Proponent shall keep the funds earmarked for environmental protection measures in
a separate account and refrain from diverting the same for other purposes. The Year wise
expenditure of such funds should be reported to the MoEF& CC/ SEIAA/ SPCB and its
concerned Regional Office.

Additional conditions recommended in view of OM dated 08.08.2019 of the MoEF& CC
(applicable where the project falls within a distance of 10 Km from the boundary of
National Park/ Wildlife Sanctuary and outside notified ESZ):

1. The mining activity should be carried out in a manner so that the water regime/system of
the sanctuary is not disturbed. The mining activity should not adversely affect any existing
water course, water body, catchment etc. The PP shall while carrying out mining activity
ensure compliancé of the provisions of Air (Prevention and Control of Pollution) Act 1981,
Water (Prevention and Control of Pollution) Act 1974 and the Environment (Protection)
Act, 1986 so that the wildlife in the area is not adversely affected.

2. The processes like blasting. drilling, excavation, transport and haulage resulting into noise,
should be carried out in such an manner so that such activities do not disturb wild animals
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and birds particularly during sunset to sunrise. The level of noise should be kept within the
permissible limits.
The mining activity should not create any obstacle in the way of free movement of wildlife

fad

and adversely affect wildlife corridors.

4.  The mineral waste/ slurry should be dumped only at the designated places only and such
waste dumps should be reclaimed in accordance with the conditions of the mining plan/
consent issued by the RSPCB under the Water and Air act.

5.  The PP shall cooperate with the concerned DCF, Wildlife in their efforts towards
protection and conservation of wildlife in the Sanctuary/ Park.

6. The PP shall ensure that the transporter and labor employed by him should not damage
flora and fauna in the ESZ and the Wildlife Sanctuary/ National Park.

Specific Conditions applicable, in the cases of violation in terms of the Notification dated
14.3.2017 and 8.3.2018 and OMs dated 30.5.2018. 4.7.2018 of the MoEF&CC:

1. The PP shall give an undertaking by way of affidavit to comply with all the statutory
requirements and judgment of the Hon’ble Supreme Court dated 02.08.2017 in the matter
of Writ Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others
before grant of ToR/EC. The undertaking inter-alia include commitment of the PP not to be
repeat any such violation in future.

2 1In case of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be
terminated forthwith.

3. The environmental clearance will not be operational, till such time the Project Proponent
complies with all the statutory requirements and judgment of the Hon’ble Supreme Court
dated 02.08.2017 in the matter of Writ Petition (Civil) No. 114 of 2014, Common Cause
V/s Union of India & others.

4.  The department of Mines & Geology shall ensure that the mining operations shall not
commence till the entire compensation levied, if any, for illegal mining, is paid, by the
Project Proponent through the Department of Mines and Geology, in strict compliance of
the judgment of the Hon’ble Supreme Court dated 02.08.2017 in the matter of Writ Petition
(Civil) No. 114 of 2014, Common Cause V/s Union of India & others.

GENERAL CONDITIONS

1. That the grant of this E.C. is issued from the environmental angle only, and does not
absolve the project Proponent from the other statutory obligations prescribed under any
other law or any other instrument in force. The sole and complete responsibility, to comply
with the conditions laid down in all other laws for the time-being in force, rests with the

industry / unit / project Proponent. Any appeal against this environmental clearance shall
lie with the National Green Tribunal, if preferred, within a period of 30 days as prescribed
under section 16 of the National Green Tribunal Act, 2010.

No further expansion or modifications in the project shall be carried out without prior
approval of the SEIAA/Ministry of Environment and Forests as the case may be. In case of

1%
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deviations or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to add additional environmental protection measures required, if
any.

3. The implementation of the project vis-a-vis environmental action plans shall be monitored
by MoEF Regional Office at Lucknow / RSPCB / CPCB / SEIAA, Department of
Environment, Government of Rajasthan, Jaipur and this office. A six monthly compliance
status report shall be submitted to monitoring agencies.

4. The EC is liable to be rejected, in case it is found that the PP has deliberately concealed
and furnished false and misleading information or data which is material to screening or
scoping or appraisal or decision on the application for EC.

5. The project authorities shall inform the MoEF Regional Office at Lucknow / RSPCB /
CPCB / SEIAA, Department of Environment, Government of Rajasthan, Jaipur and the
date of financial closure and final approval of the project by the concerned authorities and
the date of start of the project.

6.  Officials from the Department of Environment, Government of Rajasthan, Jaipur/ Regional
Office of MoEF, Lucknow, RSPCB who would be monitoring the implementation of
Environmental safeguards should be given full cooperation, facilities and documents/data
by the project Proponents during their inspection. A complete set of all the documents
submitted to SEIAA should be forwarded to the CCF, Regional Office of MoEF, Lucknow
/ SEIAA, Department of Environment, Government of Rajasthan, Jaipur / RSPCB.

7. The Authority reserves the right to add additional safeguard measures subsequently, if
found necessary, and to take action including revoking of the environment clearance under
the provision of the Environment (Protection) Act, 1986, to ensure ecffective
implementation of the suggested safeguard measures in a time bound and satisfactory
manner.

8. The project Proponent should advertise in at least two local Newspapers widely circulated
in the region, one of which shall be in the vernacular language informing that the project
has been accorded environmental Clearance and copies of clearance letters are available
with the Rajasthan State Pollution Control Board and may also be seen on the website of
the RSPCB. The advertisement should be made within 7 days from the day of issue of the
clearance letter and a copy of the same should be forwarded to the Regional Office of
MoEF at Lucknow/Department of Ecology and Environment, Government of Rajasthan,
Jaipur.

9.  The above condition shall be enforced among others under the provisions of water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and rules.

10.  The PP shall obtain prior clearance form forestry and wild Life angle including clearance
from standing committee of National Board of Wild Life (if applicable). It is further

\
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categorically stated that grant of EC does not necessary imply that Forestry and Wild Life
clearance shall be granted to the project and that proposals for forestry and wild Life
clearance will be considered by the respective authorities on their merits and decision
taken. The investment made in the project, if any based on EC so granted, in anticipation of
clearance form Forestry and Wild Life angle shall be entirely at the cost risk of the PP and
MOEF/SEIAA shall not be responsible in this regard in any manner.

11. The SEIAA, Rajasthan may revoke or suspend the clearance, if implementation of any of
the above conditions is not satisfactory.

12. Main haulage road should be provided with permanent water sprinklers and other roads
should be regularly wetted with water tankers fitted with sprinklers. The material transfer
points should invariably be provided with Bag filters and or dry fogging system. In case of
Belt- conveyors facilities the system should be fully covered to avoid air borne dust; Use of
effective sprinkler system to suppress fugitive dust on haul roads and other transport roads
shall be ensured.

13. Periodic monitoring of ambient air quality shall be carried out for PM10, PM2.5, SPM,
S02 and NOx monitoring. Location of the stations (minimum 6) shall be decided based on
the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring shall be decided in consultation with the
Rajasthan State pollution Control Board (RPCB). Six monthly reports of the data so
collected shall be regularly submitted to the RPCB/CPCB including the MoEF, Regional
office, Lucknow.

14. Personnel working in dusty areas shall wear protective respiratory devices they shall also
be provided with adequate training and information on safety and health aspects.

15. The ambient noise level should confirm to the standards prescribed under E (P) A Rules,
1986 viz 75 dB (A) during day time and 70 dB (A) during night time.

16. The PP shall submit an environmental statement for the financial year ending 31 March
in Form-V as prescribed under the environment (Protection) Rules, 1986, as amended
subsequently on or before the 30" day of September every year, to the Rajasthan State
Pollution Control Board/SEIAA and shall also be put on the website of the company along
with the status of compliance of environmental clearance conditions and shall also be sent
to the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly
signed by competent person of company.

17. The Mining Department will ensure that while executing the mining Lease/Lol, if the
mining lease forms a cluster of total area of more than 5.0 ha, in accordance with EIA
notification dated 15.01.2016 and 01.07.2016, then such mining lease will be executed/
registered only after public hearing has taken place for the entire cluster and there has been
EIA/EMP study of the whole cluster. The Mining Department will further ensure that
revised EC is also obtained by such mining lease holder (s) in the cluster.

18. The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to his mining activities
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and restored the land to a condition which is fit for growth of fodder, flora, fauna etc.

19.  This EC is being issued on the condition that the applied area is at a distance of more than
50 metres from the boundary of the closest forest area as stated by project proponent in
Form L.

20. The Environmental Clearance shall be valid for the project life as laid down in the mining
plan approved and renewed by competent authority, from time to time, subject to a
maximum of thirty years, which may be further extended by another twenty years, beyond
thirty years, subject to the condition as per MoEF& CC Notification dated 12.04.2022.

ember Secretary,
SEIAA, Rajasthan.

File no.F1 (4)/SEIAA/SEAC-Raj/Sectt/Project/Cat.B1(0298)/2023-24 Jaipur,Dated:

Copy to following for information and necessary action:

1. Deputy Director, Integrated Regional Office, Jaipur, Ministry of Environment, Forest & Climate
Change, Govt. of India, A- 209 & 218, ARANYA BHAWAN, Mahatma Gandhi Road, Jhalana
Institutional Area, Jaipur— 304002 (Raj.).

2 Additional Chief Secretary, Environment Department, Rajasthan, Jaipur.

3 Sh. Rajeeva Swarup, IAS (Retd)., Chairman, SEIAA, Room No. 101, Aravalli Bhawan, Jhalana
Institutional Area, Jaipur.

4 Dr. Suresh Chandra, IFS (Retd.), Member, SEIAA, Room No. 103, Aravalli Bhawan, Jhalana
Institutional Area, Jaipur.

5 Member Secretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary
action and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur.

6.  Member Secretary, SEAC Rajasthan.

7.  Environment Management Plan - Division, Monitoring Cell, Environment, Forest & Climate
Change, Govt. of India, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.

8. Director, Department of Mine & Geology, Court Chorha, Udaipur.

9. LLA., SEIAA, Jaipur with the direction to upload the copy of this Environment Clearance on the

website.
(f‘
M.S: , (Rajasthan)

Signature Not Verified

Digitally Signeﬁ'{y? Khyati Mathur
Member Secretary, I1AA

Date: 21/08/2024 1
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Head Office (Mines )

Rajasthan State Pollution Control Board

P T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
B = Phone: 0141-2716814,2716813Fax: 0141-2716814

. |

Registered

File No F(Mines)/KEKRI(Todaraisingh)/1845(1)/2024-2025/1799-1803
OrderNo ) 54.2025/Mines/11149 Date: 18/10/2024
Unit Id : 122,290

M/s M/S CHANDAK ASSOCIATES

B-37-38, Ayodhya Marg, Hanuman Nagar, Khatipura, Jaipur, Rajasthan, Jaipur

E-Mail : palichandak@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution)  Act, 1981 for your Minor Mineral Mine at near Village-,
Tehsil-Todaraisingh, District- Kekri (M.L.No-08/2012).

Ref: (i) Your application dated 23/08/2024
(ii) Received on 23/08/2024

Sir,

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)

Act,1981is hereby granted for carrying mining activities. This consent is subject to the

following stipulations:-

1 That this consent is being granted in favour of M/s. M/S CHANDAK ASSOCIATES, a
Mine of Minor Mineral having M.L.No-08/2012in an area measuring 1260.9600
Hectares at/near Village- ,Tehsil-Todaraisingh,District-Kekri.

2 That this consent is valid for a period from 18/10/2024 to 08/05/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 3000000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|
Registered
File No F(Mines)/KEKRI(Todaraisingh)/1845(1)/2024-2025/1799-1803
OrderNo ) 54.2025/Mines/11149 Date: 18/10/2024
Unit Id : 122,290
5 That this consent to establish/consent to operate is only for carrying out mining of

6

10

11

12

13

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the SEIAA vide letter
dated 21.08.2024 are strictly complied with.

That the rules of sand mining in river of GOI may be strictly followed.

That this consent is valid for production of Bajri (ROM)@ 3000000
Ton/Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate.

That the CTO shall be valid from the end of monsoon since riverbed
mining is completely banned during monsoon months.

That the occupier/operator of the wunit shall give more focus on
plantation to cover 1/3lease area under plantation. The species like
Tamarind/Imli (Tamarindus Indica), Palas (Butea Monosperma), Ber
(ZizipusMauritiana), Bael (Aegle Marmelos), Moulsari (Mimusops Elengi),
Siris (Albizia Lebbeck), Kacchnar (Bauhinia Variegata) should be planted
for better control of noise and air pollution. Copy of bills of saplings
purchased should be submitted to Board’s Regional Office, Kishangarh
and compliance shall be submitted with photographic evidence by 3
months.

That all the PCM needed to mitigate the fugitive emission shall be strictly
followed. It includes water sprinkling etc. The Trucks or other
transportation medium involved shall be covered with tarpaulin.

That in order to reduce the air pollution due to the excavation and
follow-up operation, greenbelt of necessary width at least one row at
both sides shall be developed by the PP. Since creating in such situation
may be impracticable by the wunit itself because of technical reason, unit
shall involve Forest Department to raise the plantation. The unit may
deposit the amount as per the estimate prepared by the local Forest
Department and accordingly this process can be achieved.

That the lessee shall submit monitoring report of Ambient Air Quality
within the lease area, once in 3 months.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
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Registered

File No F(Mines)/KEKRI(Todaraisingh)/1845(1)/2024-2025/1799-1803

OrderNo  5024-2025/Mines/11149 Date:  18/10/2024

Unit Id : 122,290

14 That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

15 That internal transport roads (Haul roads) should be Paved/Hard
Surfaced wusing bitumen etc and compliance shall be submitted with
photographic evidence by 3 months.

16 That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution

17 That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

18 That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MoOEF&CC and/or any
Court/Tribunal time to time.

19 That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points.

20 That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area

21 That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body

22 This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises

23 That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any.

24 That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season

25 That the lease shall not intersect the ground water table without
permission of CGWA

26 This consent shall be subject to validity of mining lease

27 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 3000000 TPA (ROM) from an effective mineable area of
1260.96 Ha. with maximum mineable depth of 3 meter or up to depth as
per replenishment study, whichever is less.
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Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
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Registered

File No F(Mines)/KEKRI(Todaraisingh)/1845(1)/2024-2025/1799-1803

OrderNo  5024-2025/Mines/11149 Date:  18/10/2024

Unit Id : 122,290

28 That all other general conditions enclosed as Annexure shall be strictly complied
with.

29 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

30 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

31 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

32 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

This bears approval of the competent authority.

Encl: As Above

Yours sincerely,

Group Incharge-Mines

Page 4 of 5

Verified

k Kumar

Signature N

Digitally sign y Vi
Goel
Date: 2024.10.1 3113 IST
Reason: SeIfAttd

Location:




Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines)/KEKRI(Todaraisingh)/1845(1)/2024-2025/1799-1803

OrderNo ) 54.2025/Mines/11149 Date: 18/10/2024
Unit Id : 122,290
(A):  Copy To:-
1 Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

2 Regional Officer, Regional Office, Rajasthan State Pollution Control Board,
Kishangarh-please ensure compliance of conditions of Consent to Operate &
Environmental Clearance and shall submit inspection report after 1 month about these
compliances along with photographic evidences

3 Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Kekri -To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments

4 Master File .

1 The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Tonk, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines
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F. No. J-11015/179/2013-1A.11 (V)
iy |'L‘|h.11 Government of India
Ministry of Envirc.nment, Forest and Zlimate Change
Impact Assessment Division
Indira Paryavaran Bhavan
Prithvi Wing. 2™ Fioor, Aligani,
JorBagh Road, New Delhi-110 003

Dated: 3rd February, 2022
To,

M/s Chandak Associates,
8.37-38, Ayodhya Marg, Hanuman Nagar,
Khatipura, Jaipur, Rajasthan-302021

Subject: Mining of Mineral Bajri (Minor Mineral) (Banas River} with proposed
production capacity of 1.008 million TPA (ROM) by M/s Chandak Associates,
located at Revenue Village of Tehsil Uniyara, District-Tonk, Rajasthan {MLA-
177.84ha) — Environmental Clearance — regarding-

Sir,

This has reference to the proposal of M/s Chandak Associates vide proposal ne
IATRJIMIN/TS962/2013 in respact of mining of Bajn (Minor Mineral) with proposed
production capacity of 1.008 Million TPA (ROM) The mine lease area is located at
Revenue Villages of Tehsil - Uniyara, District -Tonk in the mine |ease area of
177.64ha. The mine lease area lies on Banas River The Latitudes and Longitudes of
the mine lease area lies between 26°06'04 29" N to 26°07'58 76" N and 76°01'05.66" E
to 76°04'00.57" E an Survey of Indla toposheet numbers 45 N6 & 54 B4 The Project
IS Incated in Seismic zone-11.

2 The proposal of TOR was considered by the Expert Appraisal Committee in its
O9th Meeting held during 22nd - 24th July, 2013 lo determine the Terms of Reference
(TOR) for undertaking detailed EIA study The TOR was issued by MoEFACC wde
letter No  J-11015/179/2013-1A 11 (M), dated 13th September, 2013, The Praponent
submitted the EIA/EMP Report online to Ministry for seeking environmenial dearance
after conducting Public Hearing

3 The mine lease area is 177 64 ha which s on Banas River. No fores! land i1s
involved. Letter of Intent (LOI) for grant of mining lease lor minor mineral Sand, Bayri
over an area of 177 84ha has been granted by the Direclor of Mines and Geology
Department, Govl, of Rajasthan, vide letter dated 17.01.2013 for the period of 5 years
The Mining Plan has been approved by Director, Mines and Geology, Govt of
Rajasthan; vide letter no. SME/ JP/ MP/ 305/ 13 dated 05.07 2013, Departiment of
mines and geology, Rajasthan issued Rajasthan minor mineral concession rule, 2017
(RMMCR,2017) on 1.3.2017. That Rule 5 (4) of RMMCR, 2017 provides for completion
of all formalities by LOl Holder and execution of lease within 12 months from the
notification of the Rules 1.e from 1.3.2017 Riversand mining lgases in Rajasthan were
issued LOI in year 2013 and by vitue of Hon'ble Supreme Courl order dated
25 11.2013, 82 Lol holders (oul of 105) were Issued temporary work permit without EC
lhon'ble Supreme Court in SLP 10587/2019 gave judgement on 11.11.2021 and
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directed State governmenl to amend Rule 5(4) as per finding of Central Emp wwearad
Committee In compliance of the above mentioned judo zment, Rajasthan GeJ/emment
issued a Gazelle notification on 16.11 2027 and exte. ided validity of Lol te 68 months
from issuance of rule 1e. 1.3.2017. Therefore, as per notification dated 16.11 2021 Lol
i valid till 31st October 2022

4 Method of Mining is Open Cast Semi-Mechanized. Excavation will be carned oul
up to @ maximum depth of 3.0 meters from surface of deposit and not less than one
meter from the water level of the River Banas whichever Is reached earlier. Proponent
informed that 99 96ha asea will be used for excavation and 17.33 ha for safety zone
against Bridge (1 no ) and Wells (2 no.). The site elevation is 242m — 239m AMSL. The
Ground water depth is Bm bgl in pre-monsoon season and 5m bgl in post-monsoon
season The total water requiterrient is 8.0 KLD including water demand for domeslic
purpose, dust suppression and plantation development which shall be met by tanker
supply No ground water interception dunng the mining operations s envisaged

5 Project Proponemt reported thal minming will be done leaving a salely distance
from the banks (e 7.5 m of the width of the River fram both the banks. Mining will be
done anly during day time and completely stopped in monsoon season No mining will
be done in the zone of 45m on either side of the structure/bridge Project Proponent
reported that there will be construction of temporary rest shelters during operational
phase

6 Mineral will be transported through fead. Project Proponent has made the Tratfic
Analysis survey and reported that 180 no. of trucks will be deployed per day (20 tonnes
capacity each) which increase 250 PCUs per day and the level of service (LOS)
remains as A" Project Proponent reporied that roads will be repared regularly and
maintained in good condition A Supervisor will be appointed to regulate the teaffic
movement near site Speed breakers and signages will be maintained @l sensiive
places

7 Project Proponent reparted that no National Parks. Wildlife Sanctuaries, Tiger
Resaives falls within the study area (10 km radius of the mine boundary). State Gov!
of Rajasthan vide letter np. 508, dated 27 06.2014 has mentioned that the mine site
does nol fall n the Araval Hills Project proponent has reported that two Schedule-l
specles are found i the study atea and accordingly the Gonservation Plan has been
prepared with budgetary provisions of Rs 350 Lakhs The Commiltee deliberated the
conservation plan

8 The baselne data was generated for the peried during Oclober 2013 10
December 2013 The parameters for water and air qualty were within permissible
limits. The Commitiee deliberated the baseline data collected by the Project Proponent.
Project Proponent reportad that no R&R plan s apphcable for this project as the mine
lease afea lies entirely on the River bed and there is ho establishiment on the site

8. Public Hearing for the proposed Project was conducted on 04 06.2014 a1 02.00
PM at Gram Panchayat Bhawan Village - Banetha, Tehsil — Uniyara, District — Tonk,
Rajasthan The Public Hearing was presided over by Shini P 8. Naga, Additional
District Magistrate, Tonk, The reptesentatives from the Rajasthan State Pollution
Control Board were also present The issues raised during the Public Hearing were
also consdered and discussad duning the meeting. which inter-alia. included that
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mining in the farest area, priority to local people in employment, mining by manual
method, effective implementation of measures o control dust pollution, water
consersation measures, social and other village development activities and not to harm
nearby fields. Project Proponent has made the Action Plan with budgelary provisions.
The Committee deliberated and is of the view thal PP needs o implement the Action
Plan and the Implementation Report has to be submitted o the Regional Office of the
MoEF&CC every six months.

10.  The cost of the Project is Rs. 550 Crores. The Proponent has earmarked Rs.
7.0 Lakhs towards Environmental Protection Méasures towards recurring expenses,
Proponent informed that Rs. 210 Lakhs per annum as capital and 10.0 Lakhs per
anhum as recurring cost have been earmarked towards CSR activities for next five
years of mining operation. The Project Propanent has also made a submission that in
accordance to Hon'ble Supreme Court of India's orders dated 25 11,2013, 24,02.2014
and 27.03.2014 (In Civil Appeal No. §703-9706 of 2013) production of ~79.659 Tonnes
of Bajri has been made during January 2074 to March 2014 and production of
~1,79,422 Tonnes of Bajri has been made during April 2014 10 March 2015,

11, The Commitee deliberated at length the information submitted by PP and
recommended the Proposal during the EAC meeting on 29-30 April, 2015 for
environmental clearance for production capacity of 1.008 Million TPA (ROM).

12 Hon'ble Supreme Court vide order dated 11.11.2021 in the Interlocutory
Application No.29984 of 2021 in Special |eave Petition (Civil) No, 10587 of 2019 Bajfi
Lease Lol Holders Welfare Sociely Vs Ors considered the report submitted by CEC | in
‘which the relevant recommendations are as follows:

“The MOEF&CC will issue EC in respect of all the valid Lol holders
recommended by the EAC in its meeling held during 2014-2016 without
insisting an submussion of scientific study report as a precondilion for grant of
EC within a peniod of three months, MoEF&CC shall alse proscribe delailed
methodology in consuliation with CMPDI for undertaking replemshment study
during the course of mining as discussed in para 11 (i) of this Repont”

Hon'ble Supreme Gourt has approved the recommendations made by the CEC
for implementation forthwith

13 Central Mine Planning and Design Institite (CMPDI) has prescribed the detailed
methodology for undertaking replenishment study A copy of report is ehclosed, Project
praporent is directed to carry oul replenishment studies as per the methodology
presaribed by CMPDI and under the overall supervision, monitoring and control of the
State Mining Department The State Mining Departrment shall ensure strict adherence
to the procedure and methodology prescribed by CMPDI for conducling replenishment
study and ensure that such replenishment study report is submitted at the presribed
time as mentionad in the report of CMPDI and that appropnate necessary action is
taken based on such replermshment study report

14 In compliance to Hon'ble Supreme Court order dated 11.11.2021, the Ministry of
Environment, forest and Climate Change has examined the proposal in accordance
with the Environmental Impact Assessment Notifica®.on. 2006 and further amendments
therelo, and after accepting the recommendatior. of EAC mesting held during 29-30
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Apnl, 2015, hereby decided 'o accord the Environmental Clearance (EC) under the
provisic:is thereol to the above mentioned proposal of Mis Chandak Associates for
prod: ction of 1,008 Millic: TPA (ROM) of Sand/Bajn from 17764 ha located at Tehsil
Uniyara, Districl-Tonk, Rajasthan.

A. Specific Canditions

(i) Projecl Proponent shall appoint an Occupational Health Specialist for Regular and
Penodical medical examination of the workers engaged in the Project and records
maintained. also. Occupational health check-ups for workers having some ailments like
BP, diabetes. habilual smokers, etc shall be undertaken once in six months and
necessary remediallpreventive measures taken accordingly. Recommendations of
National Institute for Labour for ensuring good occupational environment for mine
workers would also be adopted, All the old age people of the surrounding villages may
be provided medical facilities, (n) Projed Proponent shall appomt a Monltoring
Commillee - lo monitor  the - replenishmant study. traffic - management. levels of
production, Rver Bank erosion and mantenance of Road etc | (iii) Transport of mineral
will not be done through any of the villages. (iv) Project Proponent shall ensure that the
road may nol be damaged due to transporlation of the mineral and transport of
minerals will be as per IRC Guidelines with respect ta complying with traffic congestion
and density; (v) Implementation of Action Plan on the issues raised during the Public
Hearnng The Proponent shall complete all the tasks as per the Aclion Plan submitted
with the budgetary provisions during the Public Hearing, (vi) The pollution due to
transpartation load on the environment will be effectively contralled & water sprinkling
will also be done regularty Vehicles with PUCC only will be allowed to ply The mineral
transportation shall be carned out through covared tiucks only and the vehicles carrying
the mineral shall not be overleaded Project should obtain 'PUC certificate tor all the
vehicles from authorized pollution testing centre (vil) Washing of all transport vehicle
should be done inside the mining fease. (vil) Proponent need to prolect the bridge and
mplement the Action Plan for Banetha willage, and (1x) "Environmental Clearance is
subject to linal vutcome of Hon'ble High Court of Rajasthian and other Court of Law, if
any (x) PP shall implement the conditions prescribed in Enforcement & Monitoring
Guidelines for Sand Mining 2020, as applicable for PP and also SoP issued by the
Rajasthan State Government for prevention of illegal river sand muritig in the siate and
(x)Replemshment study report- Cenpal Mine Planming and Design Institute {CMPDI)
has prescribed the detalled methodology for undertaking replenishment study. (xii)
Permissible Mining of River Bed Matenal (Sand/Bajr) shall be limited to 1.008 Million
TPA {ROM) from an effective mineable area of 177 64 ha. with a maximum minable
depth of 1 meter The permissible minable matenal of 1.008 Million TPA (RONM) will be
valid il one year from the day of issuance of the EC (xiii) For subsequent period. PP
shall submit fresh annual replenishment study to MoEF&CC for amendment in EC for
mineable quantity and maximum permission depth for mining based on the scientific
findings of replenishment study, Such sludy shall be placed before EAC for appraisal
for next three years 1o assess rate of depasition and accordingly, minable production
capacity and depth can be prescribed based on trends analysis, provided it 1s found
scientifically satisfactory by the EAC. The placing of the study report before EAC is
mandatory for imtial three years. A copy of reporl is enciosed Frojec! proponent is
requested o submit the replerishment study repont in one yeat, as per methodology
prescribed by CMPDI

— Yy
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B. Special Conditions:

Impact Category - | S.No. | Environmental Conditions

Stakeholder Engagement | 1. |In the case of private land not owned by the
lease holder an Engagement affidavit should be
obtained regarding consent of the concerned
land owner (s) for carrying out the mining
operation

2. | Stakeholder awareness and abillty to raise
concerns and getting it to be addressed.

3. | Implementation of Action Plan on lhe issues
| raised during the Public Hearing. The Proponent f
| shall complete all the lasks as per the Actinnﬁ

Plan subrrutted with the budyetary provisions
| during the Public Hearing

4 |Having valid lease and all the permils is
essential

5 | To establish a Muﬁ'rtclﬂng Committee including
Local Panchayal, to check on traffic due to
ransportation and submil an annuat repoil on
the same

6. | The directions given by the Hon'ble SIEIE!H"!E
|{Znuri of India vide order dated 27 02.2012 in
| Degpak Kumar case [SLP(C) Nos 19628-19629
‘ol 2008] and order dated 05082013 of the
Hon'ble National Green Trbunal in application
No. 171/2013 may be strictly followed

7. | All the provisions made and restrictions imposed
' as covered in the Minor Mineral Rule, shall be
| complied with, particularly regarding

Environment Managemen! Practices and ils fund

management and Payment of compensation to

the land owners

== —— " EHE
| Sustanable Mining 8 |No River sand mining be allowed in rainy
Praclices | season
"\' g | To submit annual replenishment report certified
|
o
e
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by an authonzed agency In case the |
replemishment is lower than the approved rale of
production, then the miring aclivity | production |
levels shall be decreased / stopped accordingly
till the replenishment is completed '

10! Mining shall be done in layers to avoid ponding
effect and after first layer i3 excavated, the
. progess will be repeated for the next layers

11, To mantam éaf'efy and 5lab|my'ui‘ Riverbanks ie. |

3 meter or 0% of the width of the River '
| whichever Is more will be lefl intact as no mining
Ione

12 MNo stream should be diverted for the purpose of '
sand minng No natural water course and/ or
water resourtes are obstructed due to mining
oparalions

13 No blasting shall be resorted to in River minng '
and wilthou! permission al any othet place

14 Depending upon the location thickness of sand,
deposiion  agricultural landRiverbed,  the
method of mining may be manual, semi-
mechanized or mechanized, however, manual
methad of mining shall be pteferred over any
other method

Mﬂrumnng the Mining of 15 The EC holder shall keep a correct account of
| MHneral and s guantty of miperal mined oul. dispatched from
T:'.']::Sg:lm:.'.l‘-..:n the nurse, rnode of transpon regstrabian number

|
of vehicle, person in-charge of vehicle and mine |

plan This should be produced betore officers n
of Central Government and State for inspection

16 | For each mmning lease site the access should be
controlled in a way that vehicles carrying mineral

fraom that grea are tracked and aceounted for
|

17 | Use of technology * like Bar Coding, Information |
and Communicalions Technology (ICT), Web
' based and ICT enabled services. maobile SMS
App stc to account for weight of mineral being
taken oul of the lease area and the numbar of

———
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|

Management

ME nagemen |
Impact

Bio-Diversity

frucks mﬂuing oul with the mineral shall be
made.

| Noise Management

Air Pollution and Dust

of Visual

Protection

‘Manan.ment of Instability |

18.] Noise arising out of mining and processing shall
be abated and controlled at source to keep within
permissible limit

19 | Reslricted working hours. Sand mining operation

Iras to be carried oul between 6 am o 7 pm

20.| The pollution due to transportation load on the |
environment will be effectively controlied and
waler sprinkling will also be done regularly

21.| Air Pellution dus to dust, exl'-lausl_ emission or
fumes during miming and processing phase

should be controlled and kept in permissible
limits specifiied under environmental laws

22 | The mineral transportation shall be carmed out
through covered lrucks only and the wvehicles
| carrying the mineral shall not be overlcaded
Wheel washing facilily should be installed and
| used.

23 The mining operations are lo be done in a
systemalic manner so thal the operations shall
create a major visual impact on the sio

24 | Restoration of flora affected by mining should be
'done immeadiately. Twice the number of trees
destroyed by mining to be planted preferably of

indivenous species

25.{ No mining lease shall be granted in the forest

" area withou! forest clearance in accordance with
the provisions of the Forest Conservation Act,
1880 and the rules madea theteunder

|
ZE.!' Protection of furtle and bird habitats shall be
| ensured.

?fl_Sprfﬂg sources should not he affected due lo
mining aclivites. Necessary Protection measures
are to be incorporated.

28 T?he EE 5hDuld 5t|_p_lﬂ_ii_le i:ﬁhﬁlﬁﬂﬁs for ad;.équahé

Signatur Verified

Digitally sign aj Singh
Solanki

Date: 2023.12.0 :15:38 IST
Reason: SeIfAttd

Location:




steps to check soil erosion and corrol debris
flow stc by coustructing engineerning structures

and Erosion

e

20 | Use of oversize material to contral erosion and
movemant of sediments

30 | No overhangs shall be allowed to be formed due
to mining and mining shall not be allowed in araa
where subsidence of rocks |s likely to occur due
to steepi angle of s'l'n;i'e_ - '

3 i No extraction of slong/ houlderf sand’in landslide
prone areas

32 | Contralled clearance of ripanan vegetation to be
undertaken

Waste Managemen| 33 | Site clearance and lidiness is very much neaded
te have less visual impact of mining
34 | Rubbish burial shall nat be done in the Rivers
Pollution Pravention 36| Effluent discharge should be kepl to the

miimum  and it should meet the standards
presenbied

| Protection of Infrastructure 36 Mining shall not be undertaken in @ mining lease
located in 200-500 meter of bndge, 200 meler
upstream and downstream of water supply /
imgaton schame, 100 meters from the edge of
Mational Highway and railway lne. 50 meters
from a reservoit. canal or building, 25 meter from
the edge of State: Highway and 10 meters from
the edge of other roads excepl on special
exemption by the BSub-Dmsional level Jomnl
Inspection Commiliee

37 | Mining activities shall not be done for mine lease |
whetre mining can cause danger to site of flood |
protection works, places of cultural, rellious
histoncal, and archaeological importance

Ephancement o Road 38 | Vehicles used for transportation of sand are to |

Safely be permitlted only with fithess and PUC

Certificales |

- ' 39 | Junction al take-cff paint of approach road with '
lﬂ*-;:

—B~-
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of Mined Out Area

| Closure and Reclamation |

main road be properly developed with proper
width and geometry required for safe movement
of traffic by concession holder at his own cosl.

40| FI?*'}B]EE: ii'r'apcnenf shall ensure that the road may
not be damaged due to transporiation of the
' mineral, and transport of minerals will be as per

IRC Guidelines with respect to complying with
| raffic congestion and density,

._.I_.._. — e —— e e — - it
41.) No stacking allowed on road side and also along
Mahonal Highways.

42 | The Project Proponent shall underfake phased

restaration, reclamation and rehabilitation of land

| affected by mining and completes this work
before abandonment of mine

43 | Site specific plan with eco-restoration should be
in place and implemented

447 Health and safaty of workers should be taken
care of

| E >
Health and Safety

45| Transport of mineral will not be done threugh
villages / hahitations

45.| The Project Proponent shall make arrangement
for drinking water, first aid facility {along with
specles spedcfic anti-venom provisioning) in case
of emergancy for the workers

47| Project Proponent shall implement the Disaster
Management Plan if the mine lease area s
located in Seismic Zone-IV. Project Proponent
shall appoint a Committee lo have a check over
| any disaster to warn workers well before for the
safety of the workers. Emergency helpline
number will be displayed at all levels

48| Project Mroponent shall appoint an Occupational |
Health Specahst for Regular and Perodical
medical examination of the workers engaged in
the Proect and records mamntained, also,
|D{:cupatmnal health check-ups for workers
having some ailmen's like BP, diabetes, habitual
' smokers, etc shnil be undertaken once in six |
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Monitoring the Impact of | 49 The Project Proponent shall report monitoring
Miming data’ on replenishment, traffic management,

months and necessary remedialipreventive
measures taken accordingly. Recommendalions
I of National Institute for Labour for ensuring good
| occupational envionment for mine workers
would also be adopted

levels of production, 'Rivér Bank é&rosion and
matrenance of Read aetc.

- S S P —— - "

C. Standard conditions

Statutory compliance

1]

2

)

4)

=

gl

The EC granted to the project/ activity is stnetly undar the provisions of the ELA
Notfication, 2006 and s amendments ssued from time to time. It does not
tantamount/ construe lo approvals/ consenl! permissions elc required to be
obtained or. standards / conditions to be followed under any other Acts/ Rules/
Subordinate legislations_etc. . as may be apphcable to the project

This Ervironmental Clearanee (EC) s subject to orders/ judgment of Hon'ble
Supreme Court of India, Hon'hle High Court, Han'ble NG and any other Court of
Law, Common Cause Conditions as may be applicable

The Project proponant comphies with all the statutory requirements and judgment
of Hon'ble Suprems Court dated 2nd August 2017 in Wit Patibon (Cwil) No: 114
al 2014 in matter of Common Cause vearsug Umon of india & Qis belore
cammenaing (he mining operations

The State Government concarned shall ensure that nuning operation shall not be
cammenced 1l the entre compensation lewed, f any. for illegal mimng padd by
the Project Proponent through thewr respecive Depanimient of Mining & Geology in
strict compliance of Judgment of Hon'ble Suprerme Coult dated 2nd August, 2017
in Wit Peliton (Cwil) No 114 ot 2014 i matter of Commuan Cause versus Union
of India &0rs

The Proect Proponant shall follow the mibgation measures provded in
MoEFCC's Office Memorandum No' Z-11013572014-1A10 (M), dated 29th
Oclobel " 2014 regarding “Tmpact of mining activities on Hahitations-Issues
related lo the mining Projects wherein Habitalions and villages are the parnt of
mine |lease areas or Habitations and wiliages are surrounded by the mine lease
area’

The Projct Proponent shall oblain necessary prior permission ¢f the competent
authorities for drawl of requisite quantty of surface water and from CGWA for
withdrawal of ground water for the project,
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)

8)

I,
9)

10)

n copy of EC letter wil| be provided 1o congcerned Panchayat / |oca| NGO etc, by
if any, from whom suggestion / fepresentation has been recsived while
proressing the proposal.

The Praject Authorities shoyld widely advertise abou the grant of this gc lefter by
Printing the same in at least two |oca) Newspapers, one of which shall be in
vernacular language of the concemed. area- The adve:tisamenf shall be done
within 7 days of the issue of the Clearance |etter mentioning that the instant
project has been accorded CC and Copy of the EC leter jg available with the
Stale Pollution Conlrol Baardf{:nmmittee and web sjte of the Ministry of
Envirnnmenl. Forest and Climate Change (Www parivesh nic in), A copy of the
advertisement may be forwarded to fhe Concerned MoEFCC Regional Office for
compliance and record.

Air | monitoring and reservation

The Project Proponent shail nstall a minimum of 3 {three) anlipe Ambient Air
Quality Manitoring Stations with 1 (one) in upwind and 2 (two) in downwingd
direction based an long term climatological data about wind direction such that an
angle of 120° is made belween the moniloring locations Mmonitor critical
Paramelers, relavan| for mining operations, of air poflution iz PM10, PMm2 5,
NO;, CO and S0; ele, as per the methodology mentioned in NAAQS Notification
No B~EQUTS!2{]IHﬂFPC!ﬂ. dated 18 11 2009 covering the asperts of transportation
and vse of heavy machinery in the impact zone. The ambient air quality shall aiso
be monitored at Prominent places like office building, canteen aye 45 per the site
condition 1o ascertain the exposure characleristics at specific places. The abave
dala shall be digitally displayed within 03 months in front of the main Gate of (e
mine site. '

Effective safequard measures for prevention of dust generation ang subsequent
suppression (like regular water sprinkling, metalled road Construction etc ) shal
be camed out in areas prone to ajr pollution wherein high levels of PM10 and
PMZ5 are evident sueh as hayl road. loading and unloading point ang transfer
POIts The Fugitive dus emissions from all sources shall be regularly controfled
by inslallation of Fequired equipment/ machineries and PrEvEntive maintenance
Use of suitable waler-soluble chaniical dust suppressing agents may be explored
for better effectiveness of dust eontrol system It shall be ensured that air pollution
level ‘conform o the slandards prescribed by the MoEFCCy Central Pollution
Control Board.

1. Water uality monitoring and preservation

11)

Regular monitoring of the flaw rate of the springs and Perennial naliahs flowing in
and around the mine jease shall be carriad qut and records maintain The natural
waler bodies and or streams which are flowing in an around the village, should
ot be disturbed. The Water Table should be nurtured sg as net to go down below
the pre-mining perfiod, In case of any waler scarcily in the area. the Project
Proponent has o provide water 1o the villagers for their use A provision for
fegular menitoring of waler table in open dug wall located in village should be
Incorporated to ascertan the impact of mining over groungd water lable The
Report on changes in Ground waler level and quality shall be submitted on gjx-
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monthly basis 1o the Regional Office of the Ministry, COGWA an.
Groundwatet Department | Slale Pollution Contral Board

12) . Project Praponent shall requlatly monitar and maintain records w.r b gmqnd wa
level and guality in and around the mine lease by ostablishing a network o
existing wells as well as new piezo-meter instafiations dunng the mining bperation
in consultation with Central Ground Water Authorityl  State Ground Water
Department. The Report on changes in Ground waler jevel and quaity shall be
- = submitted on aix-monthly basis to the Regional Office ol the Ministry, CGWA and
State Groundwater Departmeri_t / State Pollution Gontrol Board é

13) The Project Proponént shallrundertake regular monitoring of natural waler coursel
waler resources/ springs and perennial nallahs existing/ Howing i and around the.
mine lease and maintain its records The project propanent shall underiake

regulal monitoring of watet guality upstieam and downstream of water bodies
passing within and nearbyl adjacent to the mine lease and maintain it records:
Sufficient number of gullies chall be provided al appropriate places within the
jease for management of water PP shall carryoul reguiar maonitoring w.rt pi and
included the same momtornng plan The parameters 1o be monitored shall
include their water quality vis-a-vis suitability for usage &S pef cpee cnteria and
flow rate It shall be ensurad that No abstruction andf of alleration be made 10
water bodies dunng mining operations without justification angd priot approval of
MoEFCC. The momitanng of water courses! hodies existing in [ease ajea shall be
cartied out four HmMes in avyear viz. pre- FNoNSoon (April-May). mansaon (August),
pOS1-MONSOON (November) and winter (January) and the record of mamtored data
miay be sent regularly 10 Miristry of Environment. Forest and Climate Change and
ts Regional Office, Central Ground Watel Authority and Regional Direcior,
Cenural Ground YVater Board, State Poliulicn Control Board and Central Pollution
Contrel Board, Clearly showing the trend analysis on six-monthly basis

14y Project Proponent ehall plan, develop and implement rainwatar harvesting
measuies on iong term basis 1o augment ground water resources m the area n
consultation with Cantral Ground YWater Roard/ Stale Grounawaier fepardment. A
report on amouni ol walter recharged needs 10 he submitied 10 Remonal Othoe
MoEFCL annually

15y Industrial waste watér (workshop and waste water from the miine) should be

properly callectad and ireated so as 10 conform 1o the notified standards

prescribed from time to time. The standards shall be prEEﬂDEd through Consent

i Qperate (CTO) issued by concerned State Pollution Cantrol Board (SPCH)

The workshop efiluent shall be weated after 1s mitial passage through (il and
grease lrap

1)  The water halance/water auditing shall be carmied out and measure for reducing
thie consumplian af water shall be taken up and reported to the Regional Office of
the MoEF&CC and Giate Pollution Gonirol Board/Cemmiltee,

V.  Noise and vibration monitoring and revention
17y The Hurnination and gound at night at project sies distutb \he villages In regpact
\ of both human and ammal nopulation Conseguent sleeping dicorders and s.ess
r"\‘

\
N,

— |2
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may affect the heaih I the villages located close o mining  operations
Habitations have a rignt for darkness and minimal noise layals at night PPs muyst
BAsure that the pir ogical clock of the villages is not disturbed: by onenting the
floodlights/ masks away from the villagers and keeping the roise levels well within
‘the prescribed Jimitg for day /night hours

18). The Project Proponent shall lake measurss for control of noige levels below 85
d :

adequate 1aining, awareness and Enfi::rm_aﬁqn On safely and heaith aspects. The
PP shall be hal responsible in' tase it has been found tha workers/ personale)

of working (viz method of mining, overburden & dump Management, OB &
dump mining, mineral lransportation mode, ultimate tepth of mining etc ) shall not
be carried out without prior approval of the Ministry of Environment Forest and
Chmate Change, which entail adverse enviranmental IMpacts, even if it is 5 part
of approved minmg plan modiiied afler grant of EC of granied by State Goyj in
the form to Shon Term Parmit (STPJ, Query license Or any other name

V1. Land rec| mation
————==1t reclamation

20) The reject/waste denerated during the MiNiNg  operations shall be stacked at
Sarmarked waste dump site(s) only. The physical Paramelers of tha waste dumps
like height, widih and angle of slope shall be governed as Pef the approved
Mining Plan as per the guidelines/circulars Issued by DGMS w 5 L safety in mining
Operations shall be strictly adhered 1o maintain the slability of waste dumps

VI, Transgg_rtatiun

21} No Transportation of fhe minerals shall be allowed IN'case of roads passing
through villages/ habitations. In Such cases. PP shall conslruct a ‘bypass’ road for
the purpose of ransportation of the rinerals leaving an adeguale 83ap (say at
least 200 meters) so that the adverse impact of sound and st along with
chances of accidents could be mitigated Al Costs resulting from widening and
strengthening of existing public road network shall be borne by the PP in
consultation with nodal State Gaw Departrmen Transportation ol minerals
through road movement in case of existing village/ rural roads shall be allowed in

Qﬂshau be kept under cantral and regularly monitared Projget should oblain
A

/3=
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Pollution Under Gontrol (PUC) certificate for all the vehicles fror, authonZu
pollution testing centers

22) The Main haulage road within the mine lease should b provided with 3
permanent waler sprinkling arrangement for dust suppression Other roads within
the ming lease should be wetted regularly with tanl_-:er-mnunted water sprinkhng

system. The ather areas of dusl generation like crushing zone, material transfer
points, material yards eic should invariably he provided with dust sUppression
arrangements. The air- poliution sontrol equipments like bag filters, vacuum
syuction hoods, dry fogaing system etc. shall be installed at Crushers. belt-
conveyors and other areas prone 1o aif pollution The belt cornveyol should be
tully covered 10 avoid generation of dust while ransportation. PP shall take

necessary measures to avoid generation of fugitive dust smissions

Wit - Green Beill

23) The Project Proponent  shall undertake all precautionary reasures fof
conservation and protection of endangered flora and fauna and Schedule-l
species dunng mining operaen A 'Widiife Conservation Plan shall be prepared

for the same clearly dalinieating action 10 be taken for conservation of flora and

fauna. The Plan <hall be approved by Chief Wild Life Warden of the Stale Gowt.

IX. Public hearing and human health issues

24) Proect Proponent shall make provisian for the housing for workersflabors o ghall
constrict labor camps within/outside (comparty owned land) with necessary basit
infrastructurel faciiies like fuel for cooking. mobile tolets, mabile STP. safe

drinking walel. medical health cale, creche for kids it The housing may be
pravided n the form of lemporary ctructures which Gan be removed aftel he
gormplahon of the proect related nifrastructure The domestic wasle water should
be treated with STE N arder 1o avoid contamination of underground watel

251 The activilies proposed N Action plan prepared 1ot addressing the Is5Ues rased
during tha Public Heanng shall be compleled as pel the budgetary provisions
mentioned in the Action Plan snd within the stipulated tirme frame  The Status

Regpotl on pmplementation of Action Fian shall be subnutied 19 the concained
Regional Office of the Ministry alang with Distnet Admimstratian

X. Miscellaneous

26y The Prajecl propanent shall prepare digital map (land use & land covet) of the
antire lease area Qnce 1N fiye years putpose of monitorng land use patterm and
submit a report 10 concerned Regional Dffice of the MoEF&CT

27y The Project Authonties shnuld inform 10 the fegional Office regarding date ol
financial closures and final approval of the project by the concermnead authoribes
and the date of start of tand devalopment work

28) The Project Proponent shall subimit Six monthly compliance reports on the status
of the implementatian of the stipulated anvironmental safeguards lo the MOEFCC
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&its concemed Regional Office, Central Pollution Control Board and State
Pollution Control Board

29) A separate 'Environmental Management Cell' with suitable qualified manpower
should be set-up under the control of a Senior Executive. The Senior Executive
shall directly report to Head of the Organization. Adequate numbér of qualified
Environmental Scientists and Mining Engineers shall ba appointed -and submit a
report to RO, MoEFCC

30) The concerned Regional Office of the MoEFCC shall randomly monitor
compliance of the stipulated conditions. The project authorities should extend full
cooperation to the MoEFCC officer(s) by furnishing the requisite data / information
I'monitoring reports. . -

31) The mining lease holders shall, after ceasing mining operations, underiake re-
grossing the mining area and any other area which may have been disturbed due
to their mining activites and restore the land to a condition which is fit for growth
of todder, flora, launa elc.

15. The Minustry or any other compatent authonty may alter/modify the above
conditions or stipulate any further condition in the interest of environment protection.

16. Concealing factual data or submission of falseffabricated data and failure o
comply with any of the conditions mentioned above may resull in withdeawal of this
clearance and aflracts action undet the provisions of Environment (Prolection) Act,
1986 ' ' '

17. The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act. 1874 the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Prolection) Act, 1886 and the Public Liability
Insurance Act, 1891 along with their amendments and rules made there under and also
any other orders passed by the Hon'ble Supreme Court of India/ High Court and any
other Court of Law relating 1o the subject matter

18 Any appeal against this environmental clearance shall lie with the National Green
Tribunal; if preterred, within a penod of 30 days as prescribed under Section 16 of the
National' Green Tribunal Act, 2010,

19 This 1ssues with the approval of Compelent Authority _
' Yours faithfully,

Encl:As above \M J

(Panka) Verma)
Soientist 'E

Copy to.

1. The Secretary. Ministry of Mines, Government of India, Shastri Bhawan, New
Delhi-110 001

2  The Secretary, Department of Mines & Geology, Savernment of Rajasthan,
Secretariat, Jaipur

— ]5"_
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The Secretary, Department of Environment Government of Rajasthan,
aecrelanal Jaipi

The Segretary, Department of Forests, Government of Rajasthan, Secretariat
Jalpur

The Chief Wildlife Warden, Government of Rajasthan, Jaipur

The Dy Director Genearal of Forests (C}, Ministry of Enwronment, Forest and
Climate Change, Integrated Regional Office, Jalpur , A-209 & 21B, Aranya
Bhawan, Mahatma Gandhi Road, Jhalana Institutional Ared,” Jaiput — 304002,
Rajasthan

The Chaimman. Central Pollution Control Board, Parnvesh Bhawan, CED-cum-
Office Cornplex. East Arjun Nagar, Delhi-110032

The Membei. Secrelary, Central Ground Water Authority, 18/11, Jam Nagar
House. Man Singh Road, New Delhi-1 10011

The Chairman. Ragasthan State Pollution Control Board, Jaipur. Rajasthan

The Conltroller General Indian Bureau of Mines Indira Bhavan Civil Lines,
MNagpur-440 001

The District Collector Tenk, Distriet, Governmenrit of Rajasthan
Gaward File
A9

MoEFECC Wehsile N k}‘ﬂ 72N

(Pankaj Varma)
ooentist 'E

~lb —
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State Level Environment Impact Assessment Authority (SETIAA), Rajasthan
Room No. 11, Aravali Bhawan, Jaipur - 302004,
FI (4VSEIAA/SEAC-Raj/SccttProjoct /Cat. 1(a)B1(23344)2021-22  Jaipur, Datet:  § 7 NOV 2023

AMENDMENT IN EC

This has reference to your application dated 11.07.2023 secking amendment in EC issued
by MOEF&CC dated 03.02.2022 for the project under EIA Notification 2006. The proposal has
been appraised as per prescribed procedure in the light of provisions under the EIA Notification,
2006 on the basis of the mandatory documents enclosed with the application.

The SEIAA Rajasthan considered the Project in 5.101% meeting held on 03.11.2023 and
resolved to pocept the recommendation of the SEAC and the following amendment is being made
in the EC granted earlier vide MoEF&CC letter dnted 03.02.2022 on the basis of Form-1, Form-4
and other requisite documents, subject to same terms & conditions:

8. No. Amendments now being made
I-i

River Sand Mining Project for increase in depth of mining from 1.0m to
3.0m without any change in total production capacity -1,008 million TPA
(ROM) and total Lease area — 177.64 Hectare located at Revenue Villages
Of Tehsil- Uniyara, District— Tonk (Rajasthan). (Propesal No. 294156) with
a validity of EC may be kept co-terminus with the lease peviod only.

Additional Condition:

i) MoEF&CC in the earlier granted EC vide dated 03.02.2022.

il) Ministry's O.M. No. 22-34/2018-1A.111 dated 08.01.2019 & 16.01.2020.

iii) Conditions as per Sustainable Sand Mining Management Guidelines 2016 and
Enforcement & Monitoring Guidelines for Sand Mining, 2020, SOP issued by the
Rajasthan State Government for prevention of illegal river sand mining in the state.

iv) Further, the PP will have to ensure the compliances of all the directions issued by
Hon'ble Courts with reference to River Sand Mining.

v) The PP shall submit action taken report of Compliance Report to Integrated Regional
Office and RSPCR, Jalpur, within 30 days.

A. Specific Condition:

1. The vahdity of EC may be kept co-terminus with the lease penod.

2. Permissible Mining of Bed Material (Sand/Bajri) shall be limited to 1.0080 million TPA
(ROM) from an effective mineable arca of 177.64Hectare.

3. The project proponent shall submit the monthly production details and the compliance of
the plantation of the earlier EC to Regional Office of MoEF&CC and Mining
Department, Govt of Rajasthan.

4. The project proponent shall take all measures for the surveillance as proposed by the
project proponent. The stitus of impléementation with documentary proofl needs 10 be
submitted to Regional Office of MoEF&CC.

5. The conservation plan n consultation with the Forest Department shall be implemented
wid commpliance ol Uie saoe shill e stbiuued w Kegoia Ullice ol Mok r&UOe,

6. The project proponent shall implement the mitigntion measure to control the impact due
to transportation viz. Kaccha road, transportation of sand from wvillages having habitation
should be avoided, regular water sprinkling (3 times a day) before transportation of
mineral, plantation on the both side of this road should be completed within | year trucks
shall not be overloaded, spillage of the mineral to be avoided, covered transportation,
Implementation report with supporting documents & photographs before and after shall
be submitted to the Regional Office of MoEF& CC.

N
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7.

10.

IL

IIL

V.

V1.

Vil

The project proponent shall implement all mitigative measures envisaged in the
Environmerital Munagement Plan (EMP) and committed during the presentation and
subsequent submissions. A separate Environment management cell (EMC) shall be
created with suitable staff having relevant qualification in environment with supporting
siaff. Implementation report with supporting documents, test reports, geo- locations &
photographs before and after and composition of EMC shall be submitted to the Regional
Dffice of MoEF& CC.

The project proponent shall implement the occupational health plan and provide personal
protective equipment to all the workers helmers. dust masks, ear mulls), provision of safe
drinking water to workers, shelters for rest ¢te. In addition to this Occupational health
check-up of all workers working in mine, and pulmonary function test for workers
working in dusty areas. Implementation report with supporting documents & photographs
before and after shall be submitted to the Regionnl Office of MoEF& CC.

For subsequent period, PP shall submit fresh annual replenishment study to MoEF&CC for
amendment in EC for mineable quantity and maximum permission depth for mining based
on the scientific findings replenishment study. Such study shall be placed before EAC for
appraisal for next three years to assess rate of deposition and accordingly, mineable
production capacity a depth can be prescribed based on trends analysis, provided it is found
scientifically satisfactory by EAC.

The Mining activities shall not be carried out in Khasra No 137 of applied lease as per DCF,
Tonk certificate dated 28.09.2020.

tatut m nee:

This Environmental Clearance (EC) is subject to orders/directions of Hon'ble
Supreme Court of India, Hon"ble High Court, Hon'ble NGT and any other Court of
Law, as is applicable,

The Project proponent complies with all the statutory requirements and judgments
of Hon'ble Supreme Court dated 2™ August, 2017 in Writ Petition (Civil) No. 114
of 2014 in matter of Common Cause versus Union of India &Ors before
commencing the mining operations.

The Department of Mines & Geology, Government of Rajasthan (DMG, GoR) shall
ensure that mining operation shall not be commenced till the entire compensation
levied, if any, for illegal mining paid by the Project Proponent through Department
of Mining & Geology in strict compliance of Judgment of Hon'ble Supreme Court
dated 2™ August, 2017 in Writ Petition (Civil) No. 114 of 2014 in matter of
Common Cause versus Union of India &Ors:

In case the project falls within a distance of 10 Km from the boundary of a
National Park/ Wildlife Sanctuary, wherein final ESZ Notification has not
been issued so far, the EC shall come into effect only after the PP obtains
clearance from the Standing Committee of National Board for Wildlife
(SCNBWL) as per OM dated 08.08.2019 of MoEF& CC.

This Environmental Clearance shall become operational only after receiving formal
SCNBWL Clearance from Ministry of Environment, Forest & Climate Change,
(MoEF& CC), Government of India (Gol) subsequent to the recommendations of
ti:u: Sianliulg Committee of National Board for W:ld!lfc, if npphcablc to lhc ijm

[} II.I- L} I-.-l'i 1-I'I“u"l.-lh-l-|l L =] I'I.HHI-HIL\.- Jiil-lli- L“r\l'UH-H‘ U'-ll'hiﬂlt'uih-ll UI") \llbll-l l‘-r“-\-b Iliib i'll-“
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable
to the Project.

Project Propanent (PP) shall obtain Consent to Operate after grant of EC and
effectively implement all the conditions stipulated therein, The mining activity shall
not commence prior to obtaining Consent to Establish/ Consent to Operate from the
State Pollution Control Board.

I. The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
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(Development & Regulation), Act, 2015 and rules & regulations made there under,
PP shall adhere to various circulars issued by Directorate General Mines Safety
(DGMS) and Indian Bureau of Mines (IBM) from time to time.

The Project Proponent shall obtain consents from all the concerned land owners,
before start of mining operations, as per the provisions of MMDR Act, 1957 and
rules made thereunder in respect of lands which are not owned by it.

The Project Proponent shall follow the mitigation measures provided in MoEF
CC's Office Memorandum No. Z-11013/57/2014-1A.11 (M), dated 29th October,
2014, titled “Impact of mining activities on Habitations-1ssues related to the mining
Projects wherein Habitations and villages are the part of mine lease areas or
Habitations and villages are surrounded by the mine lease area™.

The Project Proponent shall obtain necessary prior permission of the competent
authonties for drawl of requisite quantity of surfece water nnd from CGWA for
withdrawal of ground water for the project,

A copy of EC letter will be marked to concerned Panchayat/ local NGO ete. if any,
from whom suggestion/ representation has been received while processing the
propaosal.

State Pollution Control Board shall be responsible for display of this EC letter at its
Regional office, District Industries Centre and Collector's office/ Tehsildar's Office
for 30) days.

The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be in
vernacular language of the concemed area. The advertissment shall be done within
7 days of the issue of the clearance letter mentioning that the instant project has
been accorded EC and copy of the EC letter is available with the State Pollution
Control Board and website of the Department of Environment, Govt. of Rajasthan,
RSPCB for compliance and record.

The Project Proponent shall inform the MoEF& CC/ SEIAA for any change in
ownership of the mining lease. In case there is any change in ownership or mining
lease is transferred then mining operation shall only be curried out afier transfer of
EC as per provisions of the para 11 of EIA Notification, 2006 as amended from
time to time,

The Mining Department will ensure that while executing the mining lease, if the
mining ease forms a cluster of total aréa of more than 5.0 ha, in accordance with
EIA notification dated 15.01.2016 and 01.07.2016, then such mining lease will be
executed/ registered only after public hearing has taken place for the entire cluster
and there has been EIA/EMP study of the entire cluster. The Mining Department
will further ensure that revised EC is also obtained by such mining lease holder (s)
in the cluster,

The Mining lease holder shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due to
the mining nctivities and restore the land to a condition which is fit for growth of
fodder, flora, fauna etc.

That the grant of this E.C. is issued from the environmental angle only, and does
not absolve the project proponent from the other statutory obligations prescribed
under any other law i any olher lastiuesl o fuce. The sule wnd complew
responsibility, to comply with the conditions laid down in all other laws for the
time-being in force, rests with the project proponent.

No further expansion or modifications in the project shall be carried out without
prior approval of the SEIAA/MoEF& CC as the case may be. In case of deviations
or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to include additional environmental protection measures
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XXIX.

required, if any.

The EC is lisble to be rejected/ revoked, in case it is found that the PP has
deliberately concealed and/or furmished false and musleading information or data
which 1s matenial to screening or scoping or appraisal or decision on the application
for EC.

Officials from the Department of Environment, Government of Rajasthan, Jaipur/
Regional Office of MoEF& CC, Lucknow, RSPCB who would be monitoring the
implementation of Environmental safeguards should be extended full cooperation,
facilities and documents/data by the project proponents during their inspection, A
complete set of all the documents submitted to SEIAA should be forwarded to the
CCF, Regional Office of MoEF, Lucknow. Department of Enwvironment,
Government of Rajasthan, Jaipur / RSPCB,

The Autharity reserves the right 1o add additional safeguard measures subsequently,
if found necessary, and to take action including revoking of the environment
clearance under the provision of the Environment (Protection) Act, 1986, to ensure
effective implementation of the sugzested safeguard measures in a time bound and
satisfactory manner.

The ahove condition shall be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments
and rules.

The PP shall obtain prior clearance from forestry and wildlife aspects including
clearance from Standing Committce of National Beard of Wild Life (if applicable).
It is further categorically stated that grant of EC does not necessary imply that
Forestry and Wildlife clearunce shall be granted to the project by the concerned
suthorities. Proposals for forestry and wildlife clearance will be considered by the
concemned authorities on its merits and decision taken accordingly. The investment
made in the project, if any based on EC so granted, in anticipation of clearance
from Forestry and Wildlife aspects shall be entirely at the cost and risk of the PP
ond MOEF & CC/SEIAA/ SEAC/ DOE shall not be responsible in this regard in
ANy manner,

The SEIAA, Rajasthan may revoke or suspend the Environmental Clearance, if
implementation of any of the above conditions is not satisfactory.

The PP shall submit an environmental statement for the financinl year ending 31st
March in Form-V as prescribed under the environment (Protection) Rules, 1986, as
amended subsequently on or before the 30™ day of September every year, to the
Rajosthan State Pollution Control Board'SEIAA and shall also be put on the
website of the company/ unit/ industry along with the stutus of compliance of
environmental clearance conditions and shall also be sent to the Lucknow Regional
offices of MoEF/SEIAA: RSPCB by e-mail as well as hard copy duly signed by
competent person of company.

This EC is granted for mining of the mineral with produttion mentioned in the
above table subject to the stipulation that the PP shall abide by the annual/
permitted production schedule specified in the mining plan and that any deviation
Ubercin wikl pedder tie PE- Dlble ol légil selivll i podoidinice wille Buavironalienl
and Mining Laws.

The PP shall spend the various amounts in the respective heads as mentioned in
Annexure G.

Drills shall either be operated with dust extractors or equipped with water injections
syvitem.

Data on ambient air quality and stack emissions should be submitted 10 Rajasthan
State Pollution Control Board once in six months. The monitornng/ sampling and
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analysis are to be cammied out by MOEF/ NABL/ CPCB/ RSPCB/ Govemment
approved lab,

XXXL  Blasting operations, if permitted, should be carried out only during the daytime with

safe blasting parameters,

XXXIl. The PP shall carry out mining octivities with open cast method. The PP 1o

undertake underground mining only if permitted specifically.

XXXII. In the project related to Bajri mining the PP shall follow the *Sustainable Sand

Mining Guidelines 2016" and ‘Enforcement and Moniloring Guidelines for Sand
Mining, 2020" laid down by the MoEF& CC, GOI. The Bajri sand mining sctivity
is resiricted to three meters from ground level or water level whichever is less and
the PP shall carry out river sand (Bajri) mining activity only manually or semi
mechanized method as provided under the *Sustainable Sand Mining Management
Guidelines, 2016” and ‘Enforcement and Monitoring Guidelines for Sand Mining,
2020°.

XXXIV. Any appeal against this environmental clearance shall lie with the National Green

2.

Trbunal, if preferred, within a peniod of 30 days as prescribed under section 16 of

the National Green Tribunal Act, 2010,
Air quality monitoring and preservation:
The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind direction based on
long term climatological data about wind direction such that an angle of 120° is made
between the monitoring locations to monitor critical parameters, relevant for mining
operations, of air pollution viz. PMI 0, PM2.5, NO2; CO and SO2 ete. as per the
methodology mentioned in NAAQS Notification No. B-29016/20/90/PCU1. dated |
8.11.2009 covering the aspects of transportation and use of heavy machinery in the
impact zone, The ambient air quality shall also be monitored at prominent places like
office building, canteen etc. as per the site condition to ascertain the exposure
characteristics at specific places. The above data shall be digitally displaved within 03
months in front of the main Gate of the mine site.
Effective safeguard measures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road construction etc.) shall be
carried out in areas prone to air pollution wherein high levels of PM10 and PM2.5 are
evident such as haul road, loading and unloading point and transfer points. The fugitive
dust emissions from all sources shall be regularly controlled by installation of required
equipments/ machineries and preventive maintenance. Use of suitable water-soluble
chemical dust suppressing agents may be explored for better effectiveness of dust control
system. It shall be ensured that air pollution level conform to the standards prescribed by
the MoEF& CC/ Central Pollution Control Board.
Water quality monitoring and preservation:
In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only after receiving formal clearance
from COWA. In case, miming operation involves intersection of ground water table a1 &
later stage, then PP shall ensure that prior approval from CGWA and MoEF& CC is in
place before such mining operations. The permission for intersection of ground water
tzble shall essentially be based on detailed hydro-geological study of the area.
Repulal Hiutonng of Ue How e ol Wie springs s pereniil iiilalis Howing i sl
around the mine lease shall be carried out and records maintain. The natural water bodies
and or streams which are flowing in an around the village, should not be disturbed. The
Water Table should be nurtured so s not to go down below the pre-mining period. In
case of any water scarcity in the area, the Project Proponent has to provide water to the
villagers for their use, A provision for regular monitoring of water table in open dug well
located in village should be incorporated to ascertain the impact of mining over ground
water table. The Report on changes in Ground water level and quality shall be submitted
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1.

on six-monthly basis to the Regional Office of the Ministry, CGWA and State
Groundwater Department / State Pollution Control Board.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level
and guality in and around the mine lease by establishing a network of existing wells as
well as new piezo-meter installations during the mining operation in consultation with
Central Ground Water Authority/ State Ground Water Department. The Report on
changes in Ground water level and quality shall be submitted on six-monthly basis to the
Remonal Office of the Ministry, CGWA and State Groundwater Department / State
Pollution Control Board.

The Project Proponent shall undertake regular monitoring of natural water course’ water
resources/ springs and perennial nallahs existing’ flowing in and around the mine lease
and maintain its records. The project proponent shall undertake regular monitoring of
water quality upstream and downstream of water bodies passing within and nearby/
adincent to the mine lease and maintain its records, Sufficient number of gullies shall be
provided at approprinte places within the lease for munagement of water. PP shall
carryout regular monitoring w.r.t. pH and included the spme in monitoring plan. The
parameters to be monitored shall include their water quality vis-a-vis suitability for usage
as per CPCB criterin and flow rate. It shall be ensured that no obstruction and/ or
alteration be made to water bodies during mining operations without justification and
prior approval of MoEF& CC. The monitoring of water courses’ bodies existing in lease
area shall be carmied out four times in a year viz. pre- monsoon (April-May), monsoon
(August), post-monsoon (November) and winter (January) and the record of monitored
data may be sent regularly to Ministry of Environment, Forest and Climate Change and
its Regional Office, Central Ground Water Authonty and Regional Director, Central
Ground Water Board, State Pollution Control Board and Central Pollution Control Board.
Clearly showing the trend analysis on six —monthly basis.

Quality of polluted water generated from mining operations which include Chemical
Oxygen Demand (COD) in mines run-off; acid mine drainage and metal contamination
runoff shall be monitored along with Total Dissolved Solids (TDS), Dissolved Oxygen
(DO), pH and Total Suspended Solids (TSS). The monitored data shall be uplonded on
the website of the company as well as displayed at the project site in public domain, on a
display board, at a suitable location near the main gate of the Company. The circular
No.1-20012/1/2006-1A_11 (M) dated 27.052009 issued by Ministry of Environrnent,
Forest and Climate Change may also be referred in this regard,

Project Proponent shall plan, develop and implement rainwater harvesting measures on
long term basis to augment ground water resources in the area in consultation with
Central Ground Water Board' State Groundwater Department. A report on amount of
water recharged needs to be submitted to Regional Office MoEF& CC annually,
Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards presenibed from time to
time. The standards shall be prescribed through Consent to Operate (CTO) issued by
concerned State Pollution Control Board (SPCB). The workshop efffuent shall be treated
afier its initial passage through Oil and grense trap.

The water balance'water auditing shall be camied out and measure for reducing the
consumption of water shall be taken up and reported to the Regional Office of the
Mot LC il Stie sodidiion Conlidl Bosia.

Nolse and vibration monitoring and prevention:

The peak particle velocity at 500m distance or within the nearest habitation, whichever is
closet shall be monitored periodically as per applicable DGMS guidelines.

The illumination and sound at night at project sites disturh the villages in respect of both
human and animal population. Consequent sleeping disorders and stress may affect the
health in the villages located close to mining operations, Hubitations have a right for
darkness and minimal noise levels at night. PPs must ensure that the biological clock of
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the villages is not disturbed; by onenting the floodlights’ masks away from the villagers
and keeping the noise levels well within the prescribed limits for day /night hours.

The Project Proponent shall take measures for control of noise levels below 85 dBA in
the work environment. The workers engaged in operations of HEMM, ete, should be
provided with ear plugs’ muffs. All personnel including Inborers working in dusty arcas
shall be provided with protective respiratory devices along with adequate trmining,
awareness and information on safety and health aspects. The PP shall be held responsible
in case it has been found that workers/ personals/ laborers are working without personal
protective eguipment,

The ambient noise level should confirm to the standards prescribed under E (P) A Rules,
1986 viz 75 dB (A) duning day time and 70 dB (A) during night time.

Mining plan:

The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation 1.e, quantum of mineral, waste, over burden, inter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral &
waste production, lease area and scope of working (viz. method of mining, overburden &
dump management , O.B & dump mining, mineral transportation mode, ultimate depth of
mining ete.) shall not be camed out without prior approval of the Ministry of
Environment, Forest and Climate Change/ SEIAA, which entail adverse environmental
impacts, even if it is a part of approved mining plan modified after grant of EC or granted
by State Govt. in the form to Short Term Permit (STP), Query license or any other name.
The Project Proponent shall get the Final Mine Closure Plan along with Financial
Assurance spproved from Indian Bureau of Mines/Department of Mining & Geology as
required under the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there
under. A copy of approved final mine closure plan shall be submitted within 2 months of
the approval of the same from the competent authority to the concemned Regional Office,
MoEF& CC/ SEIAA/ SPCB for record and verification,

The land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life shall be governed as per the approved Mining Plan, The excavation vis-a-vis
backfilling in the mine lease area and comresponding afforestation to be maised in the
reclaimed area shall be govemed as per approved mining plan. PP shall ensure the
monitoring and management of rehabilitated areas until the vegetation becomes self-
sustzining. The compliance status shall be submitied half-yearly to the MoEF& CCY/
SEIAA/ SPCB and its concerned Regional Office.

Land reclamation:

The Overburden (O.B.) generated during the mining operations shall be stacked at
carmarked OB dump site(s) only and it should not be kept active for a long period of
time. The physical parameters of the OB dumps like height, width and angle of slope
shill be governed as per the approved Mining Plan as per the guidelines/circulars issued
by D.G.M.S w.r.t. safety in mining operations shall be strictly adhered to maintain the
stability of top soil/OB dumps. The topsoil shall be used for land reclamation and
plantation.

The reject/waste generated during the mining operations shall be stacked ot carmarked
waste dump site(s) enly. The physical parameters of the waste dumps like height. width
ai angic ol siope sull be goverlied o8 per We appioved Miolog Pl us pe the
guidelines/circulars issued by DGMS w.r.t. safety in mining operations shall be strictly
adhered to maintain the stability of waste dumps.

The reclamation of waste dump sites shall be done in scientific manner us per the
Approved Mining Plan cum Progressive Mine Closure Plan,

The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintgin the slope stability, prevent erosion and surface run off. The selection of local
species regulates local climatic parameters and help in adaptation of plant species to the
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microclimate. The gullies formed on slopes should be adequately taken care of as it
impacts the overall stability of dumps. The dump mass should be consolidated with the
help of dozer/ compactors thereby ensuring proper filling' leveling of dump mass. In
critical areas, use of geo textiles/ geo-membranes / clay liners / Bentonite etc. shall be
undertaken for stabilization of the dump.

The Project Proponent shall carry out slope stability study in case the dump height is
more than 30 meters. The slope stability report shall be submitted to concerned regional
office of MoEF& CC/ RSPCB.

Catch drains, scitling tanks and siltation ponds of appropriate size shall be constructed
around the mine working, mineral yards and Top Soil'OB/Waste dumps to prevent run
off of water and flow of sediments directly into the water bodies (Nallah/ River/ Pond
cte.). The collected water should be utilized for watering the mine ares, roads, green belt
development, plantation etc. The drains/ sedimentation sumps etc. shall be de-silted
regularly, particularly after monsoon season, and maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around mine pit
and OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A
safety margin of 50% shall be kept for designing of sump structures over and above peak
rainfall (based on S0 years datu) and maximum discharge in the mine and its adjoining
irea which shall also help in providing adequate retention time period thercby allowing
proper settling of sediments/ sit material. The sedimentation pits’ sumps shall be
constructed at the comers of the garland draimns.

The top soil, if any, shall temporarily be stored at carmarked site(s) within the mine lease
only and should not be kept unutilized for long. The physical parameters of the top soil
dumps like height, width and angle of slope shall be govemed as per the approved
Mining Plan and as per the guidelines framed by DGMS wirt safety in mining
operations shall be strictly adhered to maintain the stability of dumps. The topsoil shall
be used for land reclamation and plantation purpose,

Transportation:

No Transportation of the minerals shall be allowed in case of roads passing through
villages/ habitations. In such cases, PP shall construct a bypass' road for the purpose of
transportation of the minerals leaving an adequate gap (suy at Jeast 200 meters) so that
the adverse impact of sound and dust along with chances of accidents could be mitigated.
All costs resulting from widening and strengthening of existing public road network shall
be borne by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village! rural roads shall be allowed
in consultation with nodal State Govt, Department only afier required strengthening such
that the carrying capacity of roads is increased to handle the maffic load. The pollution
due to transportation load on the environment will be effectively controlled and water
sprinkling will also be done regulurly. Vehiculsr emissions shall be kept under control
and regularly monitored. Project should obtain Pollution Under Control (PUC) certificate
for all the vehicles from authorized pollution festing centers.

The Main haulage road within the mine lease should be provided with a permanent water
sprinkling arrangement for dust suppression. Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system, The other areas of dust
oenetation like cmshing zone. material transfer points, material vards ete. should
invariably be provided with dust suppression arrangements. The pir pollution control
equipments like bag filters, vacuum suction hoods, dry fogging system elc. shall be
installed at Crushers, belt-conveyors and other arcas prone to air pallution. The belt
conveyor should be fully covered to avoid generation of dust while transportation. PP
shall take necessary measures 1o 2void generation of fugitive dust emissions.

Green Belt:

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the
mine lease boundary as per the guidelines of CPCB in order to amest pollution emanating
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from mining operations within the lease. The whole Green belt shall be developed within
first 5 years starting from windward side of the active mining area. The development of
greenbelt shall be governed as per the EC granted by the Ministry/ SEIAA irrespective of
the stipulation made in approved mine plan.

The Project Proponent shall carryout plantation/ afforestation in back filled and reclaimed
area of mining lease, around water body, along the roadsides, in community areas etc. by
planting the native species in consultation with the State Forest Department/ Agriculture
Department/ Rural development department/ Tribal Welfare Department/ Gram
Panchuyat such that only those species be selected which are of use 1o the local people,
The CPCB guidelines in this respect shall also be adhered. The density of the trees should
be around 2500 saplings per Hectare. Adequate budgetary provision shall be made for
protection and care of trees.

The Project Proponent shall make necessary aliernative arrangements for livestock feed
by developing grazing land with a view to compensate those areas which are coming
within the mine lease. The development of such grazing land shall be done in
consultation with the State Government. In this regard. Project Proponent should
essentially implement the directions of the Hon'ble Supreme Court with regard to
acquisition of grazing land. The sparse trées on such grazing ground, which provide mid-
day shelter from the scorching sun, should be scrupulously guarded’ protected against
felling and plantation of such trees should be promoted.

The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-1 species during mining operation.
A Wildlife Conservation Plan shall be prepared for the same clearly delineating action to
be taken for conservation of flora and fauna. The Plan shall be approved by Chief Wild
Life Warden of the State Govi.

And implemented in consultation with the State Forest and Wildlife Department. A copy
of Wildlife Conservation Plan and its implementation status (annual) shall be submitted
to the Regional Office of the Ministry/ SEIAA.

Public hearing and human health issues:

The Project Proponent shall appoint an Occupational Health Specialist for Regular as
well as Periodical medical examination of the workers engaged in the mining activities,
as per the DGMS guidelines. The records shall be maintsined properly. PP shall also
carryout Occupational health check-ups in respect of workers which are having ailments
like nr, diabetes, habitunl smoking, etc. The check-ups shall be undertaken once in 5]x
months and necessary remedial/ preventive measures be taken. A status report on the
same may be sent to MoEF& CC/ SEIAA/ Regional Office and DGMS on half-yearly
basis.

The Project Proponent must demonstrate commitment to work towards *Zero Harm' from
their mining activities and carry out Health Risk Assessment (HRA) for identification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain accurate and systematic records of the HRA. The HRA for
neighborhood has to focus on Public Health Problems like Malarin, Tuberculosis, HIV,
Anaemia, Diarthoea in children under five, respiratory infections due to bio mass
cooking. The propenent shall also create awareness and educate the nearby community
wid wolkers o Sunilelion, asoaal Hygceae, Huaod w dsting, wol W delocuic W wped,
Women Health and Hygiene (Providing Sanitary Napkins), hazard of tobacco and alcohol
use. The Proponent shall carryout base line HRA for all the category of workers and
thereafier every five years.

The Proponent shall carry out Occupational health surveillance which be a part of HRA
and include Biological Monitoring where practical and feasible, and the tests and
investigations televant to the exposure (e.z. for Dust a X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
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Assessment; for Manganese Miners a complete Neurological Assessment by a Certified
Neurologist, and Manganese (Mn) Estimation in Bloed; For Inorganic Chromium-
Fortnightly skin inspection of hands and forearms by a responsible person, Except
routine tests all tests would be carried out in & Lab accredited by NABH. Records of
Health Surveillance must be kept for 30 years, including the results of and the records of
Physical examination and tests. The record of exposure due to materials Tike Ashestos,
Hard Rock Mining, Silica, Gold, Keolin, Aluminum. [ron, Manganese, Chromium, Lead,
Uranium need to be handed over to the Mining Department of the State in case the life of
the mine is less than 30 years. It would be obligatory for the State Mines Departments to
make arrangements for the safe and secure storage of the records including X-Ray. Only
conventional X-Ray will be accepted for record purposes and not the digital one). X-Ray
must meet ILO criteria (17 x14 inchis and of good quality).

The Propenent shall maintained a record of performance indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it
should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line
X-Ray should not show any capacities ,(c) At the end of their leaving job there should be
no Diminution in their Lung Functions Forced Expiratory Volume in one second
(FEV1),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has to
be adjusted, and the cffect of age, (d) their hearing should not be affected. As a proof an
Audiogram (first and last need to be presented), (¢) they should not have developed any
Persistent Back Pain, Neck Pain, und the movement of their Hip, Knee tind other joints
should have normal range of movement, (f) they should not have suffered loss of any
body part. The record of the same should be submitted to the Regional Office, MoEF&
CC/ SEIAA annually along with details of the relief and compensation paid to workers
having ahove indications.

The Project Proponent shall ensure that Personnel working in dusty sreas should wear
protective respiratory devices and they should also be provided with adequate training
and information on safety and health aspects.

Project Proponent shall make provision for the housing for workers/labors or shall
construct labor camps within/outside (company owned land) with necessary basic
infrastructure’ facilities like fuel for cooking. mobile toilets, mobile STP, safe drinking
water, medical health care, creche for kids ete, The housing may be provided in the form
of temporary structures which can be removed after the completion of the project related
infrastructure. The domestic waste water should be treated with STP in order 10 avoid
contamination of underground water.

The activities proposed in Action plan prepared for addressing the issues raised duning
the Public Hearing shall be completed as per the budgetary provisions mentioned in the
Action Plan and within the stipulated time frame. The Status Report on implementation
of Action Plan shall be submitted to the concerned Regional Office o1 the Ministry along
with District Administration.

Miscellaneous:

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease
area once in five years purpose of monitoring land use patlern and submit & repon to
concerned Regional Office of the MoEF& CC/ SEIAA/SPCB.

The Project Authorities should inform to the SEIAA/Regional Office regarding date of
[Eeid)l Cosuces ol Gl appruvad ol e projecs by Gie conunad aukgiies s G
of start of land development work.

The Project Proponent shall submit six monthly compliance reporis on the status of the
implementation of the stipulated environmental safeguards to the MOEFCC & its concerned
Regional Office, Central Pollution Control Board and State Pollution Control Board.

A separste 'Environmental Management Cell” with suitable qualified manpower should be
set-up under the control of o Senior Executive. The Senior Executive shall directly report 1o
Head of the Organization, Adequate number of gualified Environmental Scientists and
Mining Engineers shall be appointed and submit a report to RO, MoEF& CC/ SEIAA/ SPCB.

%,/,
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v. The MoEF& CC/ SEIAA/ SPCB shall randomly monitor complinnce of the stipulated
conditions. The project authorities should extend full cooperation to the MoEF& CC/
SEIAA/ SPCB officer(s) by fumishing the requisite datz / information / monitoring reports.

vi. Project Proponent shall keep the funds earmarked for environmental protection measures in a
separate account and refrain from diverting the same for other purposes. The Year wise
expenditure of such fimds should be reported to the MoEF& CC/ SETAA/ SPCB and its
concerned Regional Office.

Additional conditions recommended in view of OM dated 08.08.2019 of the MoEF& CC

l!muglhg where the gmlg t falls wi!hm gy_tug g! lﬂ Km from the boundary of

1. The mining activity should he caried out in a manner so that the water regime/system of the

sanctuary is not disturbed. The mining activity should not adversely affect any existing water

course, water body, catchment etc. The PP shall while carrying out mining sctivity ensure
compliance of the provisions of Air (Prevention and Comtrol of Pollution) Act 1981, Water

(Preventon and Control of Pollution) Act 1974 and the Environment (Protection) Act, 1986

s0 that the wildlife in the area is not adversely affected.

The processes like blasting. dnilling, excavation, transport and haulnge resulting into noise,

should be carried out in such an manner so that such activities do not disturb wild animals

and birds particularty during sunset to sunrise. The level of noise should be kept within the
permissible limits.

3, The mining activity should not create any obstacle in the way of free movement of wildlife
and adversely affect wildlife comridors.

4,  The mineral waste/ slurry should be dumped only ar the designated places only and such
waste dumps should be reclaimed in sccordance with the conditions of the mining plan/
consent issued by the RSPCB under the Water and Air act.

3. The PP shall cooperate with the concemed DCF, Wildlife in their efforts towards protection
and conservation of wildlife in the Sanctuary/ Park.

6.  The PP shall ensure that the transporter and labor employed by him should not damage flora
and fauna in the I'SZ and the Wildlife Sa'rlttunlj'e’ Nuur.mal Park

1432017 and 8.3.2018 md OMs dated 30.5.2018, 4.7.2018 of the MoEF&CC

I, The PP shall give an undertaking by way of affidavit to comply with all the statatory
requirements and judgment of the Hon'ble Supreme Court dated 02.08.2017 in the matter of
Wnit Petition (Civil) No. 114 of 2014, Common Cause V/s Union of India & others before
gramt of TOR/EC. The undertaking inter-ulia include commitiment of the PP not to be repeat
any such violation in future.

2. In case of violation of above undertaking/ affidavit, the ToR/EC shall be liable to be
terminated forthwith.

3. The environmental clearance will not be operational, till such time the Project Proponent
complies with all the statutory requirements and judgment of the Hon'ble Supreme Court
dated 02.08.2017 in the matter of Writ Petition (Civil) No. 114 of 2014, Commaon Cause Vis
Union of India & others.

4. The departmem ol Mines & Gwlog}' shall ensure that the mining operations shall not
commence till the entire compensation levied, if any, for illegal mining. is paid, by the
Pm;n:: Proponent through the Department of Mines and Geology, in strict compliance of the

iyt l ol YhAn lile Sunrerne Conrt dated M NS INTT in the satter of Wit Detitien

{Cmi} No. 114 of 2014, Ecrmmnn Cause V/s Union of India & others.

GENERAL CONDITIONS

1. That the grant of this E.C. is issued from the envitonmental angle only, and does not absolve
the project Proponent from the other statutory obligations prescribed under uny other law or
any other instrument in force. The sole and complete mspmslhllt}f to comply with the
conditions laid down in all other laws for the time-being in force, rests with the industry /

-

Tt
£
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10.

1.

12.

unit / project Proponent. Any appeal against this environmental clearunce shull he with the
National Green Tribunal, if preferred, within a period of 30 days as prescribed under section
16 of the National Green Tribunal Act, 2010.

Mo further expansion or modifications in the project shall be camied out without prior
approval of the SEIAA/Ministry of Environment and Forests as the case may be. In case of
deeviations or alterations in the project proposal from those submitted to this Authority for
clearance, a fresh reference shall be made to the Authority to assess the adequacy of
conditions imposed and to add additional environmental protection measures required, if any.
The implementation of the project vis-i-vis environmental action plans shall be monitored by
MoEF Regional Office at Lucknow / RSPCB / CPCB / SEIAA, Department of Environment,
Government of Rajasthan, Jaipur and this office. A six monthly compliance status repont
shall be submitted 1o monitoring agencies,

The EC is lable 10 be rejected, In case it is found that the PP has deliberately concealed and
furnished false and misleading information or data which is material to screening or scoping
or appraisal or decision on the application for EC.

The project autharities shall inform the MoEF Regional Office at Lucknow / RSPCB / CPCB
! SEIAA, Department of Environment, Government of Rajasthan, Jaipur and the date of
financial closure and final approval of the project by the concerned authorities and the date of
start of the projest.

Officials from the Department of Environment, Government of Rajasthan, Jaipur/ Regional
Office of MoEF, Lucknow, RSPCB who would be monitoring the implementation of
Environmental safeguards should be given full cooperation, facilities and documents'data by
the project Proponents during their inspection. A complete set of all the documents
submitted to SEIAA should be forwarded to the CCF, Regional Office of MoEF, Lucknow /
SEIAA, Department of Environment, Government of Rajasthan, Jaipur / RSPCB.

The Authority reserves the right to add rdditional safeguard measures subsequently, if found
necessary, and to take action including revoking of the environment clearance under the
provision of the Environment (Protection) Act, 1986, to ensure effective implementation of
the sugzested safeguard measures in a time bound and satisfactory manner.

The project Proponent should advertise in at least two local Newspapers widely circulated in
the region, one of which shall be in the vernacular language informing that the project huis
been accorded environmental Clearance and copies of clearance letters nre available with the
Rajasthan State Pallution Control Board and may also be seen on the website of the RSPCB.
The advertisement should be made within 7 days from the day of issue of the clearance letrer
and a copy of the same should be forwarded to the Regional Office of MoEF af
Lucknow/Department of Ecology and Environment, Government of Rajasthan, Jaipur.

The ahove condition shall be enforced mmong others under the prowvisions of water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, the Environment (Profection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006, along with their amendments and rules.
The PP shall obtain prior clearance form forestry and wild Life angle including clearance
from standing committee of National Board of Wild Life (if spplicable), It is further
categorically stated that grant of EC does not necessary imply that Foresiry and Wild Life
clearance shull be granted 1o the project and that proposals for forestry and wild Life
clearnnce will be considered by the respective authorities on their merits and decision taken,
The investment mode in the project, if any based on EC so granted, in anticipation of
clerrance form Farestry and Wild Life angle shall be entirely at the cost nsk of the PP and
MULEFSELAA shull ol be responsible i LS pegild ol aoy el

The SEIAA, Rajusthan may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

Main haulage road should be provided with permanent water sprinklers and other roads
should be regulardy wetted with water tankers fitted with sprinklers, The material transfer
points should invariubly be provided with Bag filters and or dry fogging system. in case of
Relt- conveyors facilities the system should be fally covered to avoid air borne dust; Use of
effiective sprinkler system to suppress fugitive dust on haul rosds and other transport roads

shall be ensured. \“/
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13.

14.
15.
16.

17.

18.

Periodic monitoring of ambient air quality shall be carried out for PM10, PM2.5, SPM, SO2
and NOx monitoring. Location of the stations (minimum 6) shall be decided based on the
meteorological data, topographical features and environmentally and ecologically sensitive
targets and frequency of monitoring shall be decided in consultation with the Rujasthan State
pollution Contrel Bonrd (RPCB). Six monthly reports of the data so collected shall be
regularly submitted to the RPCB/CPCB including the MoEF, Regional office, Lucknow.
Personnel working in dusty areas shall wear protective respintory devices they shall also be
provided with adequate training and information on safety and health aspects.

The ambiem noise level should confirm to the standards prescribed under E (P) A Rules,
1986 viz 75 dB (A) during day time and 70 dB (A) during night time.

The PP shall submit an environmental statement for the financial year ending 3151 March in
Form-V as preseribed under the environment (Protection) Rules. 1986, as amended
subsequently on or before the 30" day of September every year, to the Rajasthan State
Pollution Control Board/SEIAA and shall also be put on the website of the company along
with the status of compliance of environmental clearance conditions and shall also be sent to
the Lucknow Regional offices of MoEF/SEIAA by e-mail as well as hard copy duly signed
by competent person of company.,

The Mining Department will ensure that while executing the mining Lease/Lol, if the mining
lease forms a cluster of total area of more than 5.0 ha, in sécordance with EIA notifieation
doted 15.01.2016 and 01.07.2016, then such mining lease will be executed / registered only
after public hearing has taken place for the entire cluster and there has been EIA/EMP study
of the whole cluster. The Mining Department will further ensure that revised EC is also
obtuined by such mining lease holder (s) in the cluster.

The Mining lease holder shall, after ceasing mining operations, undertake re-grassing the
mining arca and any other area which may have been disturbed due to his mining activities
and restored the land to a condition which is fit for growth of fodder, flom, fauna etc.

This EC is being issued on the condition that the applied area is at a distance of more than 50
metres from the boundary of the closest forest ares as stated by project proponent in Form L

i

Y=~
(Khypti Mathur)
~Member Secretary,
SEIAA, Rajasthan.

No. Fl1 (4VSEIAA/SEAC-Raj/Sectt/Project/Cat.1(2)B1(23344)2021-22 Jaipur, Dated:
Copy to following for information and necessary action:
1. Secretary, Ministry of Environment, Forest & Climate Change, Gowt. of Indis, Indira Paryavamn

D de 10

oo

Bhawan, Jor Bagh Read, Aliganj, New Delhi-110003.

ACS, Environment & Chimate Change Department, Rajasthan, Jaipur.

Chairman, SELAA, Aravali Bhawan, Jhalana Doongri, Jaipur, Rajasthan.

Member, SEIAA, Amvali Bhawan, Jhalana Doongri, Jaipur, Rajasthan.

Member Sccretary, Rajasthan State Pollution Control Board, Jaipur for information & necessary
action and to display this sanction on the website of the Rajasthan Pallution Cantrol Board, Jaipur,
Member Secretary, SEAC Rajasthan.

The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriyz Bhawan, Sth
Floor, Secior 'H', Aliganj, Lucknow-226 020,

Mfs Chandak Associates, R/o-B-37, 38, Ayodhya Marg, Hamuman Nagar, Khatipura. Jaipur
apasiin- JUdul |,

LA., SEIAA, Juipur with the direction to upload the copy of this Amendment in EC letter on the
wehsite.

-

Wb
SEIAA, Rajasthan.
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Head Office (Mines )

Rajasthan State Pollution Control Board

P T — 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
e
s Phone: 0141-2716814,2716813Fax: 0141-2716814

|

Registered

File No F(Mines)/Pali(Pali)/217(1)/2022-2023/6487-6491
OrderNo 5023-2024/Mines/11052 Date:  10/01/2024
Unit Id : 122,290

M/s M/S CHANDAK ASSOCIATES

B-37-38, Ayodhya Marg, Hanuman Nagar, Khatipura, Jaipur, Rajasthan, Jaipur

E-Mail : palichandak@gmail.com

Sub: Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 1981 for your Minor Mineral Mine at near Village-, Tehsil-Uniara,
District- Tonk (M.L.No-ML No. 17/2012).

Ref: (i) Your application dated 01/12/2023
(ii) Received on 01/12/2023
(iii) Received at Head office on 22/05/2023
Sir,
In view of the details submitted vide your above referred application/ documents, the
Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollution)
Act,1981is hereby granted for carrying mining activities. This consent is subject to the
following stipulations:-
1 That this consent is being granted in favour of M/s. M/S CHANDAK ASSOCIATES, a
Mine of Minor Mineral having M.L.No-ML No. 17/2012in an area measuring
177.6400 Hectares at/near Village- ,Tehsil-Uniara,District-Tonk.

2 That this consent is valid for a period from 10/01/2024 to 03/04/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 Bajri (ROM) 1008000.0000 TON PER ANNUM

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,
2009 with respect to National Ambient Air Quality standards.

Signature-Not

Verifie

Digi slgne by

Vivek Kum: oel

Date: 2024401.10

12:43:1 5:30
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
|
Registered
File No F(Mines)/Pali(Pali)/217(1)/2022-2023/6487-6491
OrderNo ) >3.2024/Mines/11052 Date: 10/01/2024
Unit Id : 122,290
5 That this consent to establish/consent to operate is only for carrying out mining of

6

7
8

9

10

11

12

mineral/ore and not for any processing/benefication or crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process.

That the occupier/operator of mine shall ensure that all the conditions
imposed in the Environmental Clearance granted by the MoEF&CC vide
letter dated 03.02.2022and SEIAA vide letter dated 07.11.2023are
strictly complied with.

That the rules of sand mining in river of GOI may be strictly followed.

That this consent is valid for production of Bajri (ROM) @ 1008000
Ton/Annum. For any change in product and/or increase in capacity/lease
area, the mine has to seek fresh Environmental Clearance, consent to
establish & consent to operate.

That the consent to operate granted by State Board under Air Act, 1981
vide letter no. F(Mines)/ Pali(Pali)/ 217(1)/2022-2023/6430-6434 dated
06.02.2023 shall be treated as null and void after this consent.

That the CTO shall be valid from the end of monsoon since riverbed
mining is completely banned during monsoon months.

That the occupier/operator of the unit shall give more focus on
plantation to cover 1/3lease area under plantation. The species like
Tamarind/Imli(Tamarindus Indica), Palas(Butea Monosperma),
Ber(Zizipus Mauritiana), Bael(Aegle Marmelos), Moulsari(Mimusops
Elengi), Siris(Albizia Lebbeck), Kacchnar(Bauhinia Variegata) should be
planted for better control of noise and air pollution. Copy of bills of
saplings purchased should be submitted to Board’s Regional Office, Bundi
and compliance shall be submitted with photographic evidence by 3
months.

That all the PCM needed to mitigate the fugitive emission shall be strictly
followed. It includes water sprinkling etc. The Trucks or other
transportation medium involved shall be covered with tarpaulin.

Signature-Not

Date: 202401.10

Verjfie
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Page 2 of 5 12:4317705:30



PO =3 = -

Head Office (Mines )

Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

o W
™

L
N

File No
Order No

Unit Id :

13

15

16

17

18

19
20

21
22
23

24

r—4 Phone: 0141-2716814,2716813Fax: 0141-2716814

i,
|/

Registered
F(Mines)/Pali(Pali)/217(1)/2022-2023/6487-6491

2023-2024/Mines/11052 Date: 10/01/2024
122,290

That in order to reduce the air pollution due to the excavation and
follow-up operation, greenbelt of necessary width at least one row at
both sides shall be developed by the PP. Since
creating in such situation may be impracticable by the unit itself because
of technical reason, unit shall involve Forest Department to raise the
plantation. The unit may deposit the amount as per the estimate prepared
by the local Forest Department and accordingly this process can be
achieved.

That ground water shall not be abstracted without prior permission of
the Central Ground Water Authority (CGWA).

That internal transport roads (Haul roads) should be Paved/Hard
Surfaced wusing bitumen etc and compliance shall be submitted with
photographic evidence by 3 months.

That adequate measure shall be taken for control of fugitive emissions
from the areas prone to air pollution

That you shall not operate any stone crusher/mineral grinding/mineral
processing plant within said lease without obtaining prior consent of the
State Board.

That this consent to operate shall not be valid, if the lessee has not
obtained permissions required, if any, from NBWL/Forest Department
etc. with respect to Wild Life Sanctuary /National Parks/ Critical Tiger
Habitats in compliance of various orders passed by any other
law/act/rule/ regulation or order of MoOEF&CC and/or any
Court/Tribunal time to time

That regular water sprinkling should be carried out in critical areas
prone to air pollution and having high levels of SPM and RSPM such as on
haul road, loading and unloading points and transfer points

That the mine shall install adequately designed rain water harvesting
structure for prevention and recharge of ground water in and around the
lease area

That the mine shall not allow making any obstacles to any natural water
flow i.e., natural nallah/steam carrying rain water to any water body

This the mine shall not allow unauthorized disposal of any solid waste on
land inside or outside the premises

That this consent to operate shall be subject to compliance of
direction/order passed by Courts of Law in the matter,if any

That the lessee should dump the overburden in such a manner that it
does not get washed away to nearby water tanks and lakes etc. during
rainy season

Page 3 of 5
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines),/Pali(Pali)/217(1)/2022-2023/6487-6491

OrderNo 5023.2024/Mines/11052 Date:  10/01/2024

Unit Id : 122,290

25 That the lease shall not intersect the ground water table without
permission of CGWA
26 This consent shall be subject to validity of mining lease

27 That Permissible mining of river bed material (Sand/Bajri) shall be
limited to Bajri @ 1008000 TPA (ROM) from an effective mineable area of
177.64 Ha. with maximum mineable depth of 3 meter or up to depth as
per replenishment study, whichever is less.

28 That all other general conditions enclosed as Annexure shall be strictly complied
with.

29 That this Consent is subject to the conditions as stated above and general conditions
as stated in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981 and any such conditions as may
be specified from time to time by the State Board under the provisions of the
aforesaid Act.

30 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole
and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

31 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.

32 That the grant of this consent to establish/operate is issued from the environmental
angle only, and does not absolve the project proponent from the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being in force, rests with the industry/unit/project
proponent.

Signature-Not

Verjfie

Digi sigﬁe by

Vivek Kumagoel

Date: 2024401.10

12:43:1 5:30
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Head Office (Mines )

Rajasthan State Pollution Control Board

4, Institutional Area, Jhalana Doongari, Jaipur-302 004
o W
B Phone: 0141-2716814,2716813Fax: 0141-2716814
N

Registered

File No F(Mines),/Pali(Pali)/217(1)/2022-2023/6487-6491

Order No

2023-2024/Mines/11052 Date: 10/01/2024

Unit Id : 122,290

(A):

1

4

(B):

This bears approval of the competent authority.

Encl: As Above
Yours sincerely,

Group Incharge-Mines

Copy To:-
Director, Department of Mines & Geology, Government of Rajasthan, Shastri Circle,
Udaipur..

Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Bundi-please
ensure compliance of conditions of Consent to Operate & Environmental Clearance and
shall submit an interim report after 3 months about these compliances along with
photographic evidences

Mining Engineer, Department of Mines & Geology, Government of Rajasthan, Tonk-To
inform that this consent has been issued from the environmental angle only, and
ensuring compliance of any other law/act/rule/regulation or order of any Court
/Tribunal is the sole responsibility of the project proponent and the concerned
departments

Master File .

The Additional PCCF (WL) and Chief Wild Life Warden, Aranya Bhawan,Jhalana Institutional
Area,Jaipur/DCF(WL),Tonk, To inform that this consent has been issued from the environmental angle only,and
ensuring compliance of any other law/act/rule/regulation or order of any Court /Tribunal is the sole responsibility of
the project proponent and the concerned departments

Group Incharge-Mines

Signature-Not

Date: 202401.10

Verjfie
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